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Acts of Parliament and Ordinances promulgated by the President
GOVERNMENT OF GUJARAT
LEGAL DEPARTMENT

Sachivalaya, Gandhinagar, 31st Maich, 1976,

No. 12839/B.- The following President’s Act assented on the 31st March, 1976,
is published for gencral information.

THE GUJARAT STATE TAX ON PROFESSIONS, TRADES,
CALLINGS AND EMPLOYMENTS ACT, 1976

[Act No. 11 of 1976]
Enacted by the President in the Twenty-seventh Year of the Republic of India.
AN ACT

to provide for the levy and collection of a ‘ax on professions, trades, cal-
lings and employments for the benefit of the State.

44 of  In exercisc of the powers conf_erred by section 3 of the Gujarat State Legislature
W elegation of Powers) Act, 1976, the President is pleased 1o enact as follows: —

1. () This Act may be called the Gujarat State Tax on Professiods, Trades, ghop,
Callings and Employments Act, 1976. title,

extent and
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(2) It extends to the whole of the State of Gujarat.
(3) It shall come into force on the Ist day of April, 1976.
Definitions. 2. In this Act, unless the context otherwise requires,—

(@) “Commissioner” means the Commissioner of Profession Tax appointed
under section 12, and includes an Additional Commissioner of Profession Tax
(if any) appointed under that section;

{b) “employer”, in relation to an cmployee carning any salary or wages
on a regular basis under him, means the person or the officer who is responsible
for disbursement of such salary o: wages, and includes the head of th: office
or any establishment as well as the manag:r or agent of the employer;

(¢} “month” means a month rcckoned according to the British calendar;

{d) “person” means any person who is engaged in any profession, trade,
calting or employment in the State of Gujarat, and includes a Hindu undivided
family, firm, company, corporation or other corporate body, any society, club
or association, so engaged, but does not include any person who earns wages on
a casual basis;

(e) “prescribed” means prescribed by rules made under this Act;

() “profession tax” or “tax” means the tax on professions, trades, callings
and employments levied under this Act;

(g} “salary” or “wage” includes pay or wages, dearness allowance and all

other remunerations received by any person on regular basis, whether pavable

in cash or kind, and also includes perquisites, and profits in lieu of salary, as
defined in section 17 of the Income-tax Act, 1951; 43 of
1661,

(h) “Schedule” means a Schedule appended to this Act:

(7} “Tribunal” means the Gujarat Sales Tax Tribunal constituted under
section 28 of the Gujarat Sales Tax Act, 1969, and discharging the functions Guj. T
of the Tribunal assigned to it by or under this Act: ?;70

(f “year” means the financial year.

Levy and 3. (I) Subject to the provisions of article 276 of the Constitution and of
:::fg" °f  this Act, there shall be levied and collected a tax on professions, trades, callings
and employments for the benefit of the State.

(2) Every person engaged in any profession, trade, calling or employment and
falling under one or the other of the classes mentioned in column 2 of Schedule I
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shall be liable to pay to the State Government the tax at the rate mcnnoncd
against the class of such person in column 3 of the said Schedule:

Provided that the tax so payable in respect of any one person shall not exceed
two hundred and fifty rupees in any year:

Provided further that, entry 9 in Schedule I shall apply only to such classes of
persons as may be specified by the State Government, by notification in the
()fﬂcml Gazette, from time to time.

4. The tax payable under this Act by any person earning a salary or wage, E;T]‘Jﬁll‘g“ s
shall be deducted by his employer from the salary or wage payable to such person, to deduct
before such salary or wage is paid to him, and such employer shali, irrespective ‘"“; tax
of whether such deduction has been made or not, when the salary or wage is on behalf
paid to such person, be liable to pay tax on behalf of all such persons: ‘;';aim"w

Provided that, if the employer is an officer of Government, the State Govern-
ment may, notwithstanding anything contained in this Act, prescribe by rules

the manner in which such employer shall discharge the said liability.

5. () Every employer not being an officer of Government liable 1o pay Rﬂglstlatlﬂn
tax under section 4 shall obtain a ceriificate of registration from the prescribed enrolment.
authority in the prescribed manner.

() Every person liable to pay tax under this- Act (other than a person
carning salary or wages. in respzct of whom the tax is payable by his employer).
chall obtain a certificate of enrolment from the prescribed authority in the pres-
cribed manner,

(3) The prescribed authority shall mention in every certificate of enrol-
ment the amount of tax payable by the holder according to Schedule I, and
the date by which it shall be paid, and such certificate shall serve as a notice of
demand for purposes of scction 10. '

(4) Every employer or person required to obtain a certificate of registration
or enrolment shall, within such period as may be prescribed, or, if he was not
engaged in any profession, trade, calling or employment on the date of the
commencement of this Act, within such peried from the date of commencement
of his profession, trade calling or employment, as may be prescribed, or, in
respect of a person referred to in sub-section (2), within such period from the
date of his becoming liable to pay tax at a rate higher or lower than the one
mentioned in his - certificate of enrolment as may be prescribed, apply for a
certificate of registration or enrolment, or a revised certificate of enrolment, as
the case may be, to the prescribed authority in the prescribed form, and the
prescribed authority shall, after making such inquiry as may be necessary within
thirty days of the receipt of the application (which period in the first year from
the commencement of this Act shall be extended to ninety days), if the appli-
cation is in order, grant him such certificate.
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(5) . Where an employer or a person liable to registration or enrolment has
wilfully failed to apply for such certificate within the required time, the pres-
cribed authority may, after giving him a reasonable opporiunity of being heard,
impose a penalty not exceeding twenty rupees for cach day of delay in case of
an employer and not exceeding five rupees for each day of delay in case of others.

(6) Where an employer or a person liable to registration or enrolmest has
deliberately given false information in any application submitted under this
section, the prescribed authority may, after giving him 4 reasonable opportunity .
of being heard, impose a penalty not exceeding one thousand rupees.

6. (I) Every employer registered under this Act shall furnish to the
prescribed authority within fifteen days of the expiry of a month a retum in
the prescribed form showing therein the salaries and wages paid by him and the
amount of tax deducted by him in respect thereof, during the month immediately
preceding that month.

(2) Every such return shall be accompanied by a treasury challan or any
other document as may be prescribed in proof of payment of full amount of tax
due according to the return, and a return without such proof of payment shall
not be deemed to have been duly filed.

(3) Where an employer has wilfully failed to file such return within the
required time, the prescribed authority may, after giving him a  reasonable
opportunity of being heard, impose upon him a penalty not exceeding five rupees
for each day of delay.

7. (I) H the prescribed authority is satisfied that the return filed by any
employer is correct and complete, he shall accept the return.

(2} (a) If the prescribed authority is not satisfied that the return filed
is correct and complete he shall serve upon the employer a notice requiring
him to attend in person or through an authorised representative, and to produce

. accounts and papers in support of the return, on a date specified in the notice.

(b) The prescribed authority shall on examination of, accounts and papers,
assess the amount of tax payable by the employer.

(c} II the employer fails to comply with the terms of the notice, or if in the
opinion of the prescribed authority the accounts and papers are incorrect ot
incomplete or unreliable, the said authority shall, after such inquiry as he deems
fit or otherwise, assess the tax due, to the best of his judgment.

(3} If an employer has wilfully failed to get himself registered or being
registered has failed to file any return, the prescribed authority shall, after giving
the employer a reasonable opporiunity of being heard and after holding such
inquiry as he deems fit, or otherwise pass an order assessing the amount of tax
due, to the best of his judgment.
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(4 The amount of tax so assessed shall be paid within fifteen days of
receipl of the notice of demand from the prescribed authority.

8, (/) The tax payable under this Act shall be pa'd in the prescribed méanner. f;}'ﬂ;ﬁ“t
{2) The amount of tax due from cnrolled per:cns for ecach year as specified
in their enrolment certificates shall be paid—

(@} in the case of a person who stands carolicd before the commences
ment of a year or is enrolled on or before the 31st day of August of a year,
before the 30th day of Septembzr of that year, and

(b) in the case of a person who is cnrolled atier the 3lst day of August
of a year, within one month of the date of enrolnient.

9. ({) If an employer (not being an officer of Government) dees not deduct Conse-
the tax at the time of payment of salary or wage, or afler deducting fails to Jf fifore
pay the tax as required by or under this Act, he shall, without prejudice o to deduet
any other consequences and liabilities which he may incur, be liable to pay, in E;xt_o ey
addition to the amount of tax, simple interest at two per cent. of the amount of
the tax duc for each month or part thercof for the period for which the tax
remains unpaid, :

(2) 1t an enrolled person fails to pay the tax as required by or under this
Act, he shall be liable to pay, in addition to the amount of tax, simple interest
at the rate and in the manmner laid down in sub-section (/).

‘10, If an enrolled person or a registered employer fails, without reasonable Penulty
cause, to make payment of any amount of tax within the required time or date ;ﬂ};’;‘r‘,t
as specified in the notice of demand, the prescribed authority may, after giving of tax.
him a reasonable opportunity of being heard, impose upon him a penalty not

exceeding fifty per cent. of the amount of tax due.

11.  All arrears of tax, penalty, interest and fees under this Act shall be Rfccovery
[i]

tax
recoverable as an arrear of land revenue. ete.

12. (1) (o For carrying out the purposes of this Act, the State Government é:;h‘”i'
may appout— for imple-
menta-

L . tion of the
(1) an officer te be the Commissioner of Profession Tax for the whole of Act.

the State of Gujarat;

(i) one or more officers to be the Additional Commissioners of Profession
Tax as the State Government thinks necessary;

(i) such number of Deputy Commissioners of Profession Tax, Assistant
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Commissioners of Profession Tax and Profession Tax Officers and other
officers and persons (with such designations) as the State Government thinks
necessary.

{(b) An officer appointed under paragraph (i) or (iii) of clause (a) shall, within
" the limits of such area as the State Govemment may, by notification in the
Official Gazette specify, to be within his jurisdiction, exercise such powers and
perform such duties as may be conferred or imposed upon him by or under this
Act.

{¢) The superintendence and control for the proper exccution of the provi-
sions of this Acl an¢ the rules made thercunder relating to the levy and collec-
tion of the tax shall vest in the Commissioner.

(2) Tie Tribunal constituted under section 28 of the Gujarat Sales Tax Act, Guj. 1
1969, shall be the Tribunal for the purposes of hearing appeals and revision ?;701
applications and discharging other functions of the Tribunal under this Act, and
accordingly the provisions of that Act relating to the Tribunal including section
28, and the regulations (subject to such amendments as may be made therein in
their application to the Tribunal for the purposes of this Act) made thereunder
shall apply to or in relation to such Tribunal for the purposes of this Act.

(3) For carrying out the purposes of this Act, the State Government may, at
its discietion, appoint any Government Department or officer, or a Municipal
Corporation, Municipality or District Panchayat (hercinafter called “the Collecting
Agent™) as its agent responsible for the levy and collection of the tax under this
Act from such persons or class of persons as may be prescribed; and thereupon,
it shall be the duty of such Collecting Agent to carry out in such manner as
may be prescribed, such functions under this Act as may be prescribed, and to
render lo the Commissioner in such manner and at such time as that officer
may require full and complete account of the tax levied and collected.

(4) Any officer authorised by the Collecting Agent in this behali shall have
for the purposes of levy and collection of the tax all the powers of the prescribed
authority and such other powers as may be prescribed.

(5) A Municipal Corporation, Municipality or District Panchayat appointed
as agent to carry out the purposes of this Act under sub-section (3) shall be paid
such collection charges as may be determined by the State Government, after
consultation with the local authority concerned.

{6) 1t shall be lawful for the Commissioner, or an officer duly authorised by
him, to have access to, and to cavse production and examination of books, registers,
accounts or documents maintained or required to be maintainod by the Collecting
Agent for the purposes of this Act, and the Collecting Agent shall, whenever
called upon to do so. produce such books, registers, accounts or documents for
inspection by the Commissioner or by the authorised officer.
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13. (7) Subject to such rules as may be made by the State Government, any Appesl.
person or employer aggrieved by any order made under section 5, 6, 7, 9, 10, 15
or 16 may appeal against such order to-—

(a} the Assistant Commissioner, if the order is passed by any prescribed
authority or officer subordinate to him:

(b} the Deputy Commissioner, if the order is passed by the Assistant Com-
misioner; and

(c) the Tribunal, if the order is passed by any officer not below the rank
of Deputy Commissioner,

(2) No appeal shall be entertained after the expiry of sixty days from the
date of receipt of demand notice or receipt of the order:

Provided that, the appellate authority may admit the appeal after the expiry
of the aforesaid period, if it is satisfied that therc was sufficient cause for the
delay.

(3) No appeal shall be entertained, unless the amount of tax or penalty or
inferest in respect of which the appeal has been preferred has been paid in full:

Provided that in any particular case the arnellate authority may dispense with
the requirement of such payment if it is of opinion that such requirement will
cause undue hardship to the appcllant.

(4) The appellate authority in disposing of an appeal, may- -

(1 confirm, annul, reduce, enhance, or otherwisc modify the assessment
or penalty or interest, or

(1) sei aside the assessment or penally or interest and direct the authority
which made the assessment or imposed the penalty or charged the interest
to pass a fresh order after further inquiry on specified points.

(5) No order under this section shall be passcd without giving the appellant
or his representative, and where the appellate authority is the Tribunal, without
giving the authority whose order or direction is the subject of the appeal or
his representative, a reasonable opportunity of being heard,

14. (I} Any order passed in appeal under scetion 13 may, en an application Revision.
being made in this behalf, be revised by—

(a) the Deputy Commissioner, if the order is passed by the Assistant
Cormissioner;
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(b} the Tribunal, if the order is passed by the Deputly Commisioner.

(2) The Commissioner may, of his own motion, revise any order passed by
any authority other than the Tribunal under this Act,

(3) Any order passed by the Deputy Commissioner under sub-section (I} or
by the Commissioner under sub-section (2) may be revised by the Tribunal,

{4) No revision shall be entertained under sub-section (/) or sub-seclion (3)
after the expiry of sixty days from the date of the receipt of the order :

Provided that, no order shall he revised hy the Commissioner under this sub-
section after the cxpiry of three years from the passing of that order.

(5) No order under this section shall be passed without giving the applicant

or the assessee a rea: wable opportunity of being heerd.

15. (I) Any authority under this Act may, of his own motion or on an
application being madc in this behalf, rectify any mistake apparent on the face
of the record.

(2) Any authority under this Act may review its own order if any employer
has been under-assessed for any period:

Provided that no order adversely affecting an employer or a person, shall be
passed under this section unless a reasonable opportunity of being heard has been
given to such cmployer or person:

Provided further that. no order shali be reviewed after the cxpiry of three years
from the date on which it is passed.

16. (1) If the Commissioner is satisfied that the books of accounts and
other documents maintained by ar  employer in the normal course of his
business are not adequate for verification of the returns filed by the employer
wnder this Ac:. it shall be lawful for the Commissioner 1o direct the employer to
rnaintain the books of accounts or other documents in <uch manner as he may
in writing direct, and thereupon the employer shall maintain such books of
accounts or other documents accordingly.

(2} Where an emnloyer wilfully fails to maintain thz bnoks of accounts or
other documents as directed under sub-section (D, the Commissioner may, after
giving him a reasonable opportunity of being lieard, impese a penalty not exceed-
ing five rupees for each day of delay.
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17. (I) Notwithstanding anything contained in any law for the’time beingin Slm(;iﬂl
force or contract fo the contrary, the ‘Commissioner may} at any-tinte; by:mnotice ;220:’(?\[
in writing, a copy of which shall be forwarded to the assessée at his last-address- '

known to the Commissioner, require— : . P

v
1

e Tt s "'-’,'.‘; BRI B D

(@) any person from whom any amount of money is due, or may become
due, to an assessee on whom a notice of demand has been served under this
Act, or P RN L L R I T

(b) any person who holds or may subsequently hold mongy for or- of acéount -
of such assessee, C T

B

to pay to the Commissioner, either forthwith upon the money becoming due or
being held or at or within the time specified in the notice (but not before e
money becomes due or is held as aforesaid), so much of the money as is sufficient-
to pay the amount due by the assessee in respect of the arreats ‘of tax; penalfy. -
and interest under this Act, or the whole of the money when it is equal to-or less'
than fhat amount. Tl C

Explanation—For the purposes of this section, {e amount of monsy «due’to
an assessee from, or money held for or on account of an assesses byl any ‘persen,
shall be calculated after deducting therefrom such’ clalms (! any) - Tawfully -
subsisting, as may have fallen due for payment by such assessee to such persoi.

(2) The Commissioner may, at any time, amend or revoke any such notice,
or extend the time for making any payment in pursuance of the notice.

{3) Any person making any Ipayt’n'ent in compliance with a notice under this
section shall be deemed to have made the payment under the: authority- of the:
assessee, and the receipt of the Commissioner shall constitute a good “and suffi-
cient discharge of the liability of such person, to the extent of the amount referred
to in the receipt. . AP

{4) Any person discharging ‘any liability to the assessee aiter” receipt of the -
aotice referred to in this section, shall be personally Kable to the Commissioner
to the extent of the liability discharged, -or the extent of the liability of the
assessee for tax, penalty and-interest, whichever is less. C e .

(5) Where a person to whom a notice under this section is sent proves to the
satisfaction of the Commissioner that the sum demanded or any part thereof is
not due to the assessee or that he does not-hold any money for or on account of
the =assessee. then nothing contained in this section shall be deemed 1o require
such person to pay any such sum or part thereof, as the case may be, to the
Conimissioner. LA A A

(6) Any amount of money which a person is rfcqu_tred__':tp-',pay';t‘o the Commis-
sioner or for which he is personally liable to the Commissioner under this section,
shall if it remains unpaid be recoverable as an ‘afrear of land revenue,
VI—Extra—16 ’
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18: Any authority. under this Act may inspect and  search any premises,
where any profession, trade, calling or employment liable to taxation under this
Aect is-carried on or is suspected to be carried on and may cause production and
examination of books, registers, accounts or documents relating thereto and may
seize such books, registers, accounts or documents as may be necessary :

Provided’ that, if the said authority removes from the said premises any book,
register, account or document, he shall give to the person in charge of the piace,
a receipt deseribing the -book;-register, account- of document so removed by him
and retain the same omly for so long as may be necessary for the purposes of
examination thereof or for a prosecution.

19. Any person- whe has paid-any tax.or penalty or interest or fee in excess
of thio’amount- due-under this Act may, within ninety days of the service of the
ordér of assessment or- that passed on appeal or revision, as the case may be,
apply to the: prescribed- authority for a- refund and . the amount paid in excess
shall be refunded accordingly. .

20. Any person or employer who, without sufficient cause, fails to comply
with any of the: provisions- of this Act or the rules framed thereunder shall, on
conviction, be punished. with- fine not exceeding. five thousand rupees and when
the- offence  is a- continuing-one,- with fine: not exceeding fifty rupees per day
during the period of the continuance of the offence.

21. () Where an offence under this Act has been -committed by a company,
every person who at the time the offence was committed was in charge of, and
was’ responsible-to, the' company: for the conduct of the business of the company,
as well-as-the’compeny- shall be deemed to be guilty of the offence and shall be
liable- to- be -proceeded- against -and punished - accordingly :

Provided that, nothing contained in this sub-section shall render any such
person liable to any punishment, if he proves that the offence was committed
withott his- knowletige: or that he had exercised- all due diligence to prevent the
commission- of such offerice.

(2) Notwithstanding anything contained in sub-section (7), where any offence
under this Act has been comitiiitied by a company and it is proved that the offence
has been committed with the consent or connivance of, or is attributable to any
neglect on the pArt of, any director, managet, secretdty or other officer of the com-
paiy, such director, manager, secretary or other officer shall be deemed to be
guilty of that offence and shall be liable to be proceeded against and punished
accordingly.

Explanation—For the purposes of this section—

(@ “company” means any body corporate and includes a firm or other
associatioii’ of individuals: and

(b) “director”, in relation to' a firm, means a partner in the firm,
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22, The Commissioner may, .after giving the ;parties a.reasppable, ppportunity I’;;::fre.- rto
of being heard, wherever it is; passible to,do-so, and .after .recopding:iis, 16ASONS proceed-
for doing so, by order in writing, transfer any proceedings or class of proceedings ings.
under any provision of this Act, from himself to_any other officer, apd he may
likewise transfer any such progeedings (ipcluding a proceeding. pending with any
officer or already transferred under this section) from any officer to any other
officer or to himself : :

Provided that nothing in this section shall be deemed to require any such
opporfunity to be given where the transfer. is from any efficer-to, agy other officer
and offices of both .are situated in the. same gity,.logality proplace.

Explanation.—In this section, the .word -“proceedings”, in relation .to any .
assessee whose name is specified .in.any. order.issuad ;thereunder,. .means.all pro-
ceedings under this Act in respect of any year. which .may be pgnding .on the
date of such order or which may have been completed on or before such date,
and includes also .all proceedings under this Act which may-be. commenced after
the date of such order.in respect .of .any year.in.relation. to. such. assessee,

23. (1) Subject to such conditions as may be prescribed, the Commissioner Compound.
may, either before or after the institution of proceedings for an offence under ing of
this Act, permit any person charged with the offence to compound the offence offences.
on payment of such sum, not exceeding double the amount of tax to which the
offence - relates, as the Commissioner may determine,

¢2) On payment of such sum, as may be determined by the Commissioner
under sub-section (7), no further proceedings shall be taken against the person
in respect of the same offence, '

24. All authorities under this ‘Act shall, for the1 purposes of this Act, have Powers
the same powers as are. vested in a court under the Code of Civil Procedure, {5
1908, while-trying a suit, in respect of enforcing the attendance of and examining, attendance
any person on oath or affirmation or:for compelling the production of any ote.

documeni.

25. (/) No suit shall lie in any civil court to.set aside or modify any gy 1o
assessment made or order passed under this Act. proceed-
’ inga.
(2) No suit, prosecution, or other legal -proceedings . shall lic - against any
authority under this Act or against any employer- for anything done or intended
to be done in good faith under this Act or the .rules made. thercunder.

26. The Commissioner may, subject to such conditions: and restrictions as the Power to
State Government may by general or special order impose, by order in writing delegate.
delegate to any of the authorities subordinate to.him, cither generally or as res-
pects any particular matter or class of matters any of his pawers under this. Act.
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21 (D 'Thc-Slate.GovemmenL may, -by notification in the Official Gazetre,

. ‘make ‘Tules ‘for carrying ‘out the purposes: of this Aat,

by e i i . el (S

@ 'I_I)éi"'_ti"éhl_é_irf ani_c':l'fwi't'_l}:ofiélt prejudgcc to 'the generality of the foregoing
~ power, such (hlgq'iilay provide for all or ény of -the following matters, namely : —

w0 -section (3) of section:i5; .

3

Lo thé .authority

{#) the manner in which an employer referred to in the proviso to sec-
tion 4 shall discharge the liability under that section;

L ET I 1o

7 A{(b)  the authority from which: and'the manner in which a certificate of

registration -arid a certificate "of enrolment shall be obtained under sub-sec-
tions (1) and (2) of section 5; and the authority to which and - the form mn
which and the period: within which .an application for a certificate of registra-
tion: or enrolment or -a irevised: certificate .of enrolment shall be made under sub-

o be specified - for the purposes of sub-sections . 5
and (6) of section 5, sub-section .(3) of section 6, sections 7, 10 and 19;:

B

... Ad) the authority to which and the. form in which a registered employer
. shall furnish a return under sub-section (I) of section 6;

) - (e) t'lil_-'enmlél;'lﬁer in _which the tax shall be paid under sub-section (/) of

section 8;

() . persons or class of persons from whom the Coliecting Agent shall be

responsible for the levy and colléction of tax and the manner in which and
the functions which the Collecting Agent shall carry out, under sub-section (3)

of section 12; and the other powers which an officer authorised by the
Collecting Agent shall have for the purposes of levy and colleciion of tax

, under sub-section (4) of section 12;

' .(g)lli_l_'_ul_cs_ ‘subjec‘:?t_(;)‘_ which an appeal may be made under section 13;
{h) the conditions subject o which the Commissioner may permit- any
porson charged with an offence to compound the offence, under sub-section 1)

of section 23;

" (1) the fees payablé in respect of any application to be made, forms to be

*. suppiicd. certificates’ to be granted and appeals and applications for revision

(@ be made. .under this. Act;

{) -any other matier which is or may be prescribed under this Act.

{5} The rales made under this ‘section shall be subject to the condition of

- previous* piiblication: ' -
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Provided that if the State Government is satisfied that circumstances exist
which render it necessary to take immediate action, it may dispense with the
previous publication of any rules to be made under this Act.

(4) All rules made under this section shall be laid for not less than thirty
days before the State Legislature as soon as may be after they are made and
shall be subject to rescission by the State Legislature or to such modification
as the State Legislature may make during the session in which they are so
laid or the session immediately following.

(5} Any rescission or modification so made by the State Legislature shall be
published in the Official Gazette and shall therevpon take effect.

28. (I) The enactments specified in column 2 of Schedule 11 are hereby Amend-

. . . . t
amended in the manner and to the extent specified in column 3 thereof: of cer-

tain
enact-

Provided that nothing in the said amendments shall affect or be deemed to |, .

affect—

(i) any right, obligation or liability already acquired, accrued or incurred
for anything done or suffered, in respect of any period preceding the date of
coming into force of these amendments;

(iiy any legal proceeding or remedy whether initiated or availed of before
or after date of coming inte force of these amendments, in respect of any
such right, obligation or liability. .,

(2) The levy, assessment or recovery of any tax or the imposition or recovery
of any penalty, in respect of such period, under the provisions of the enactments
referred to in sub-section (f) and all proceedings under them, in respect of all
matters aforesaid, shall be initiated and disposed of, or continved and disposed
of, as the case may be, as if this Act had not been enacted.

29. Out of the proceeds of the tax and pepalties and interest and fees Grants

. ... to local

recovered under this Act, there shall, under appropriation duvly made by law, euthori-

be paid annually to such local authorities as were levying a tax on professions, *';z fo"ff

trades, callings and employments, immediately before the commencement of this ravenue.
Act, and whose power to levy such tax has been withdrawn under the provisions
of this Act, such amounts on the basis of the highest collections made by them
in any year during the period of three years immediately preceding the com-
mencement of this Act, as may be determined by the State Government in this

behalf.
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'SCHEDULE—!

[ See section 3 and section 5 (3)]

o Iiat_es of tax on” prdfeésfo:w, trades, callings and employments.

S ' Class of p_cr'sqns‘ o '‘Rate of tax

1. Salary and wuage earners. whose monthly salaries
or WAges are-— .

() fess than Rs. 10000 Nil
© (i) Rs. 1,000 or more: but-fess. than: Rs, 1,500 ‘Rs. 10 per . month
(iii) Rs. 1,500 or more but less than Rs. 2,000 Rs. 15 per month
(iv) "“:R.‘"?'."_E,OOO't')r'-"mo;c . Rs. 20 per month.

2, (a) Legal p:acid doners including solicitors and
nolaries pubkic.

(b} Melival praciidoners including medical
" consaltafits.

Technical and professional  Consultants,
dincluling  A-chitects,  Engince s.  RCC
Consuliants, ' Tax ~'Consultanis, Chartered
Accountams, Actuarics and Management
Constiltanis. : .

(c

—

() Cnief Az2ants, Peincipal Agonis, Special Agents.
Insucance Agents and Surveyors or Loss  Asse-
ss0rs, registered or licensed under the Insurance

" tAct, 1938 (4:0f1938),

(¢} Plumbers. '

" Where the standing in the prolession or calling "2
-of any of ‘the persons mentioned above— f 5

" (A) in.any:City. is —
(i) five years or less Nil

(iiy more than five years but not more than Rs. 150 per annum
ten years

(iii) more than ten years but not more than Rs. 200 per annum
fiftcen years

(iv) more than fifteen years Rs. 250 per annum;
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(B)

©

(ii)

(iii)
(iv)

)

(vi)
(vii)

in a municipal borough the population of
which as ascertainied at' the last preceding
census and notificd by the Staie Government'
in the Official Gazette afier such census is more
than 1,00,000 and,in the 4. ea adjoining to such
municipal borough to the exent of 3 Kilo-
metres from its limits, is—-

(i) five years or less

(i) more than five years but not hore
than ten years

(i) more than ten years but not more
than fifteen years :

(iv) more than fifieen years

in a municipal borough the population of
which as ascertained at the last preceding
census and notified by the State’ Government
in the Official Gazette after such census is:
more than 50,000 but not more than 1,00,000
and in the area adjoining to such mumclpal
borough to the extent of 2 Kilometres from
its limits, is—

(i)  five years or less

(i)  more than five years but not more

than ten years

(itiy  morc than ten years but not more than
fifteen years .

(iv) more than fifteen years

Members of Associations recogmacd undcr

the Forward Contracts (Regulation) Act,
1952 (74 of 1952)

Members of stock exchanges ~recoguised'

under the Securitics Contracts (chulanon)
Act, 1956 (42 of 1956)

Onwners of oil pumps and service stations:

Licensed forcign liquor vendors and emp. -

loyers of residentiaul hotels and theatres as

_defined in the Bombay Shops and Pstablish:

ments Act, 1948 (Bom. LXXIX of !948)

Companics registered under the Compames-
Act, 1956 (lof 1956) and engaged m any

professions, trade, or calling:

Individuals or institutions oondw‘ung (..hlt
funds

Banking companies as defined-in the Banks -

[
A

ing Regulation Act, 1949 (10 of 1949)

Nil
Rs. 100 per annum

Rs: 150 per annum

Re. 200" per anpum;

~ Nit
Rs. 75 per annum

Rs. 100 per anmum

Rs. 150 per annum;

‘Rs. 2350 'per annum

" Rs.) 250 '__per_ annum

Rs. 250..per annum

_Rs.. 250 per .annum

. Rs. 250 per annum

Rs. 2.5'0 t)cr annum

‘Rs. 250 per.annum
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(viii) Co-operative socigties registered or deemed
to be registered under the Gujarat Co-ope-
rative Socicties Act, 1961 (Guj. X of 1962)—

(a) State level societies, and district level
societies engaged in any professions,
trades or callings, -and

{b) Co-operative sugar factories and Co-
operative spinning mills.

(ix) Firms registered under the Indian Partner-
ship Act, 1932 (9 of 1932) and engaged in
any professions, trades or callings,

(x)  Estate agents or brokers or building con-
tractors.

Occupiers of factorics as defined in the Factorics Act,
1948 (63 of 1948) (not being dealerb covered by
entry 6)

Where on an average workers employed during a
year are—

(i) not more than twenty-five

(i) more than twenty-five but not more than one
hundred

(iii} more than one hundred

Employers of establishments as defined in the
Bombay Shops and Establishments Act, 1948
(Bom. XXXIX of 1948) (not being dealers covered by
eatry 6)

Where on an average employees employed durmg a
year are—
(i) not more than five
(ii) more than five but not more than ten
{(iii) more than ten:l.but not more than twenty-five
(iv) more than twenty-five.

Dealers registered under the Gujarat Sales Tax Act,
1969 (Guj. 1 of 1970)

Whose annual gross turnover of all sales or of ail
purchases is—

() not more than Rs. 50,000

(i) more than Rs. 50,000 but not morg than
Rs. 1,00,000

Rs. 250 per annum.
Rs. 250 per annum

Rs. 250 per annum.

Rs. 130 per annoum
Rs. 200 per annum

Rs. 250 per annum.

Nil
Rs. 100 per annum
Rs. 150 per annum
Rs. 250 per annum.

Nil

- Rs. 50 per annum
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(iii) more than Rs. 1,00,000 but not more than Rs. 100 per annum
Rs. 2,50,000 .

{iv) more than Rs. 2,50,000 but not more than  Rs. 150 per annum
Rs. 5,00,000

(v) more than Rs. 5,00,000 but not more than . Rs. 200 per annum
Rs. 10,00,000

(vi) more than Rs. 10,00,000. Rs. 250 per annum,

7. ‘Holders of permits for transport vehicles granted
under the Motor Vehicles Act, 1939 (4 of 1939},
which are used or adapted to be used for hire
or reward,

Where any such person holds permits for more than
two transport vehicles (trucks or buses)

Explanation.—Persons residing together as members
of one family and holding scparale permits shall be
deemed to be one person for the purposes of this eniry.

8. Money-lenders licensed under the Bombay Money-
fenders Act, 1946 (Bom. XXXI of 1947)—

@) (a) in a City,

(b} ina municipal horough the population
of which as ascertained at the last
preceding census and notified by the
State Government in the Official Gazette
after such census is more than 1,00,000
and in the area adjoining to such muni-
cipal borough to the extent of 3 kilo-
metres from its limits

(i) in other areas

9. Persons, other than thosc mentioned in any of the
preceding entries, who are engaged in any professions,
trades, callings or cmployments and in respect of
whom a notification is issued under the second
proviso to sub-section () to section 3.

Explanation.—For the purposcs of this Schedule—

(1 “City” meansa City as conslituled " from time
to time, under the Bombay Provincial Municipal
Corporations Act, 1949 ~(Bom. LIX of 1949)
and includes the area adjoining to such city to
the extent of 5 kilometres from its limits;

“municipal borough” means a municipal

barough as constituted from time to time
or deemed to be constituted under the Gujarat
Municipalities Act,

(i)

Where a person is covered by more than

Rs. 50 per annum
per vehicte:
Provided that the
total amount payable
by the same holder
shall not  exceed
Rs. 250 per annum.

Rs. 250 per annum
Rs. 150 per annum.

Rs. 150 per annun.

1963 (Guj. XXXIV of 1964).

one entry in this Schedule the highest

rate of tax specificd under any of those eniries shall be applicable in his case.

VI—Extra—17
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REASONS FOR THE ENACTMENT

This Bill seeks to provide for the levy and collection of a tax on professions,
trades, callings and employments in the State of Gujarat for raising additional
resources needed to accelerate the pace of development of the State. The classes
of persons and the rates of tax at which they shall be liable to pay tax under
this Bill are set out in Schedule I to this Bill.

2. In view of the urgency of the matter, it is not practicable to consult the
Consultative Committee of Parliament on Gujarat Legislation to be constituted
under the proviso to sub-section (2) of section 3 of the Gujarat State Legislature
(Delegation of Powers) Act, 1976.  The measure is accordingly being enacted
without reference to the Consultative Commitiee.

H. N. RAY,
Secretary to the Government of India,
Ministry of Finance.

By order and in the name of the Governor ol Gujarat,

S. L. TALATI,
Secretary to Government.

PRINTED AT THE GOVERNMENT CLNTRAL PRESS, GANDHINAGAR.
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PART IV

Acts of the Gujarat Legislatnre and Ordinances promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature having been assented to by the
Governor on the 2nd August, 1977 is hereby publisbed for general information.

S, L. TALATI,
Secretary 1o the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 17 OF 1977

{First published after having received the assent of the Governor in  ihe
“Gujarat Government Gazette” on the 4th August, 1977).

An Act to amend the Gujarat State Tax on Professions, T rades,
Callings and Employments Act, 1976.

It is hereby enacted in Twenty-eighth Year of the Republic of India as follows—

1. (I) This Act may be called the Gujarat State Tax on Professions, Trades, gyort tit
Callings and Employments (Amendment) Act, 1977 a0d oome

monecement,

(2) It shall be deemed to have come into force on st April, 1977.

2, In section 2 of the Gujarat Statc Tax on Professions, Trades, Cal]ings Am
g"“ 1 and Employments Act, 1976 (hereinafter referred to as “the principal Aet”), of s‘é’ifﬁ’,f“;?
ofin clause (g), after the words and figures “the Income-Tax Act, 1961”, the words of President’s ,
1076, “but does not include any form of bonus or gratuity” shall be inserted, oﬂfc ggg' 1 5
116
IV-Extra-32
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Amendment 3. In section 4 of the principal Act, after the proviso the following further
ofsection4 | nroviso shall be inserted, namely —

of Prosident’s P * Y-

Act No. 111

of 1976, “Provided further that where any person earning a salary or wage, who is

covered by entry 1 of Schedulo I, —

{a) 1s also covered by one or more other entries in Schedute I and the
tate of tax specified under such other entry, or if he is covered by more than
one other entry, the highest of the rates of tax specified under those entries,
is more than the rate of tax specified under entry 1 in that Schedule by
which he is covered ; or

{b) is simultaneously engaged in employmonts of more than one employer,

and such porson furnishes to his employer or employers a declaration in
the proscribed form to the effect that he has obtained a certificate of enrolment
under sub-scetion (&) of section 5 and that he shall pay the tax himself,
no deduction or payment of tax shall be made by the employer or employers
under this section and such employer or employers, as the case may be,
shall not be liable to pay the tax on behalf of such person.”.

Amendment 4, In section © of the principal Act, for sub-section (), the following sub-

of section 8 : : [,
Drosident’s section shall bo substituted, namely :

Act No. 11
of 1976, “(I} Hvery employer registered under this Act shall furnish to the preseribed

authority a return in such form, for such periods and by such dates as may be
prescribed, showing tfherein the salaries and wages paid by him and the
amount of tax deducted by him in respect thereof ;

Provided that the Commissioner may, subject to such terms and conditions
as may be prescribed, oxempt any such cmployer from furnishing such return
or permit any such employer,—

(?) to furnish them for such different periods, or

(i) to furnish a consolidated return relating to all or any of the places
of work of the employer in the State where such employer ordinarily carries
on his employment, for thesaid pariod orforsuch different periods,

as he may direot, to the prescribed authority.”.

- Insortion of 5, After section 26 of the principal Act, the following section shall be insorted,

new seotion .
26 & in namely :

President's
Act No. 11
of 1976,

Power to “26A. (I) Subjeet to such conditions as it may impose, the State Government

sxompt. may, if it considers it necessary 5o to de in the public interest, by notification
in the Official Gazette, exempt any class of persons from payment of the
whole or any part of the tax payable underthe provisions of this Act.
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(2} Every notification issued under sub-section () shall be laid for not less
than thirty days before the State Legislature as soon as may he after it is issued
and shall be subject to rescission by the State Legislature or to such modifi-
cations as the State Legislature may make during the session in which it is
g0 laid or the session immediately following.

(8) Any rescission or modification so made by the State Lsgislature shall
be published in the Official Gazette and shall thereupon take effect.”.

6. In section 27 of the principal Act, in sub-section (2),— Amendment
of section 27
(i) for clause {a), the following clause shall be substituted, namoly:— chfrqufeﬁt y
of 1976,

(@) the manner in which an omployer referred o in the first proviso to
sub-scetion (1) of section 4 shall discharge the liability under that sub-section
and the form in which a person shall furnish a declaration to his cmployer
or cmployers under the second proviso o the said sub-section (I);” ;

(1) for clause (d), the following clauses shall be substituted, namely :—

“(d) the authority to which, the form in which, the periods for which,
and the dates by which, a registered employer shall furnish & roturn under
sub-section (1) of section 6 ;

(dd) the terms and conditions subject to which the Commissionor may
exerpt an omployer from furnishing return or permit, under the proviso to
sub-seetion (7) of seetion 6 ;.

: f inei - Amondment
7. In Schedulo I of the principal Act, | Amondment
. of President’s
(Z) in entry 2, Act No. 11
: of 1974.

{@) in column 2, in clause {b), after the words “medical consultants”,
the words “and dentists” shall be inserted ;

(bj for sub-clauses (d), (B) and (C), the following sub-clauses shall be
substituted, namely:—

“(4) in any Oity is—
(3) five years or less ., - .. Nil

(¢¢) more than five years but not more than ten

years ., . . .. Rs. 150/~
per annum,

(#%) more than ten years - .. Rs. 250/~
per annum,

{B) in a municipal borough the population of which
as ascertained at the last preceding census and
notified by tho Stato Government in the Official
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Glazette after such census is more than 1,00,000
and in the area adjoining such municipal borough
to the extent of 3 kilometres from its limits, is—

(¢) five years or less .. e e Nil.

{¢4) more than five years but not more than ten
years . o . Bs. 100/-
per  annum,

{¢tt) more than ten vears Rs. 200/-
per annum.

{€) i a munieipsl horough the population of which
as ascertained af the last preceding census and
notified by the State Government in the Official
Gazelte after such census is more than 50,000 but
not more than 1,00,000 and in the area adjoining
such municipal borough to the extent of 2 kilo-
metres from its limits, is—

(7} five years or less : Nil,

(&2} ‘'more than five vears but not mnore than ten

years e o . Rs. 75(-
N per ammum,
(ztf) more than ten vears . .+ - Rs, 150/-

per annum.’’;

(2} forentries 4, 5 and 6, the following cntries shall be substituted,
namely:—

“4.  Ocoupiers of factories as defined in the Factories Act,
1948 (63 of 1948) (not heing dealers covered by entry 6). Rs. 250/
per annum,

5. Employers of establishments as defined in the Bombay
Shops and Establishments Act, 1948 (Bom. XXXIX
of 1948) (not being dealers covered by entry 6), where
on ah average employees employed in the establish-
ment during & year are more than five per day,—

if the establishment is situated in—

{z} any City.... ) Rs. 250/~
per annum,
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1 2 3

{t) a munieipal borough, the population of which as
ascertained at the last preceding census and
notified by the State Government in the Official
Gazelte after such census is more than 1,00,000
andin the area adjoining sueh municipal borough
to the extent of B3 kilometres from its
limits. . .. Rs. 200/-
per annum,

(¢)  amunieipal borough, the populaiion of which as
ascortained at the last preceding census and noti-
fied by the State Government in the Official
Guzette after such census is more than H0,000
but not niore than 1,00,000 and in the area
adjoming such municipal borough to the extent

of 2 kilometres from its bmits. ... - -Rs. 150{—

' per annaum,

6. Dealers as defined in the Gujarat Sales Tax Act, 1969 *
(Guj. 1 of 1970) whose annual gross turnover of all
sales or of all purchases is—

() not more than Rs, 50,000/ .- .. Nil
(¥t} more than Rs. 50,000/- but not more than
Rs. 2.50.000/.- .. .. .. Rs. 150f-
per annum.
{{it{)  more than Rs, 2,50,000{- but not more than
Rs. 10,00,000/- ] .. .. Rs. 200/~
per annum,
(fv)  mores than Rs. 10,00,000/- . .. Rs. 250/

per annum.’y

{8) mentry 7, in colunm 2, for the brackets and words “(trucks or buses)”
the hrackets and words “(buses, taxis, trucks or three wheeler goods vehislen)?
shall be substituted ;

(#) for catry 8, the following entry shall be substituted, namely :—

1 2 3

“8. oncy-lenders liconsed under the Bombay Money-
lenders Act, 1946 (Bom. XXXI of 1947)—

(¥} in a City— Rs. 250/-
per annum,
IV—Extra—33



121

GUJ. GOVY. GAZ, EX,, AUGUST 4, 1977/SRAVANA 13, 1899

{ Panr IV

2

(%) in a municipal borough, the population of which

as ascertained at the last preceding census and
notified by the State Government in the
Official Gazetle after such census is more than
1,00,000 and in the area adjoining such muni-
cipal borough to the extent of 3 kilometres from
its limits. ...

{#%} in a munieipal horongh, the population of which

as ascertained at the Iast preceding census and
notified by the State Government in the Official
(azetie after such census is more than 50,000 but
not more than 1,00,000 and in the area adjoining
such municipal borough to the extent of 2 kilo-
metres from its Hmits, ..

+*

Rs. 200/-
per anuum.

Rs. 150/~
per annuni”,

PRINTBD AT TEE GOVERNMENT CENTRAL FRESS, GANDHINAGAR.
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PART 1V

Acts of the Gujarat Legislature and Ordinance promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature having been assented to
by the Governor on the 31st March, 1978 is hereby published for general
information,

S. L. TALATI,
Secretary to the Goverrment cf Gujrret,
Legal Department,

GUJARAT ACT NO. 20 OF 1978

{First published after having received the assent of the Governor in the
Gugarat Government Gazette on the 31st March 1978).

An Act further to amend the Gujarat State Tax on Professions, Trades,
Callings and Employments Act, 1976.

It is hereby enacted in the Twenty-ninth Year of the Republic of India as
follows : —

1. {I) This Act may be called the Gujarat Statc Tax on Professions, Trades, Short titls
Callings and Fmployments (Amendment) Act, 1978. :;'glmm“__
ment,
(2} It shall come into force on such date as the State Government may, by
notification in the Official Gazetie, appoint.

kil
IV-Extra—24
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ﬁ?:;ﬁ:ﬁﬁnt 2. In the Gujarat State Tax on Professions, ‘Irades, Callings and Employ-
5 of ments Act, 1978 (hereinafter referred to as “the principal Act”), in section 5,--
Proaident’s
Act No. 11 . . . .
of 1876, (1) in sub-section (4), after the words “within such period from the date

of commencement his profession, trade, calling or employment”, the words
“or, as the case may be, within such pericd f{rom the date of his becoming
liable 10 pay tax” shall be inserted;

{2) in sub-section (§), for the words “has wilfully failed”, the words “bhas
without reasonable cause failed” shall be substifuted.

Afmamtlpzent 3. In the principal Act, in section 6, in sub-section (3), for the words “has
el Fection

€ of wilfully failed”, the words “has without reasonable cause failed” shalt be substi-
Fresidenl’s  tyte(l,

Act No, 11

of 1976.

Amendauent 4. In the principal Act, in section 7, in sub-section (3), for the words “has
gfﬂ?"t“““ wilfully failed”, the words “has without reasonable cause failed” shall be subsii-
President’s  tuted,

Act No, 11

of 1976,

Insertion 5. In (he principal Act, after section 7, the following new section shall be
of new : . .

roction 7A  INSCI led, namely ;

in Pre-

sidemt’s

Act No.ll

of 1478,

Assesament “7A. (1) If a person liable to obtain a ceriificate of enrolment under sub-

;gr‘s‘zllir section (2) of section 5 has failed to get himself enrolled or, being enrolled,
has failed, ‘o make payment of the whole or any part of the amount of tax as
required by or under this Act, the prescribed authority shall, after giving such
person a reasonable opportunity of being heard, and after holding such anyuiry
as he deems fit, or otherwise, determine the amount of tax due from him. and
if such amount cannot be determined properly on the basis of the available
material, determine the same to the best of his judgment.

(2) The amount of tax due as so determined shall be paid within fifteen
days of receipt of the notice of demand from the prescribed authority.”.

Bubstitution 6. In the principal Act, for section 11, the following sections shall be substi-
of section .

1 of Pro. tuted, namely :—

sident's Act

No. 11 of

1976,

Recovery “I1. (1} All arrears of any tax, penalty, interest or fees due wunder this
of tax eo.  Act from any person shall be recoverable as arcears of land revenue, '
of land

Mayvenaoe,

Preai-
dent's

1976.
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{(2) The State Government may, by general or special order, published in the
Official Gazette, authorise any officer not below the rank of a Profession Tax
Oflicer, to exercise, for the purpose of effecting recovery of the amount of tax,
penalty, interest of fees, due from any person under this Act, the powers of
the Collector under the Bombay Land Revenue Code, 1879, to recover as
arrears of Lind revenue,

LIA. (1) For the purpose of providing for the cost of measures that may
be evolved and implemented by the State Government for dealing effectively
with the problems relating to the removal of unerployment and under-employ-
ment in the State of Gujarat, therc shall be established with effect on and from
the 1st April, 1978 a Fund to be called the Gujarat State Employment Promo-
tion Fund (hereinafter referred to as “the said Fund"),

(2) The proceeds of the profession tax, penalties (other than fines), interest
and fees paid or recovered under this Act jn the year commencing on the 1st
April, 1978 and in every succeeding year thereafter shall first be credited 1o {he
Consolidated Fund of the State and after deduction of the expenses of their
collection and recovery as determined by the State Government and the amounts
of grants made to the local authorities under section 29, from the amount so
credited, the remaining amount shall, under appropriation duly made by iaw
in this behalf, be entered in, and transferred to, the said Fund.

(3) Any amount transferred to the said Fund under sub-section {2) shall be
charged on the Consolidated Fund of the State.

(4) The amount in the said Fund shall he expended for the purpose men-
tioned in sub-section (), in such manner and subject to such conditions as nmay
be prescribed.

{5) The said Fund shall be held and administered on behalf of the
Government of Gujarat by an officer not helow the rank of a Secretary to the
Government of Gujarat, subject to such gencral or special directions as mav be
given in writing by the State Government from time 1o time.”.

7. In the principal Act, in section 12, to sub-section (2), the following proviso
shall be added, namely : —

“Provided that the Tribunal may with the previous sanction of the State
Government, make separate regulations for the purpose of regulating its pro-
cedure and the disposal of its business, under this Act and the regulations so
made shall be published in the Official Gazette,”.

8. In the principal Act, for section 19, the following section shall be subsii-
tuted, namely ;:—

Stata
Employ-
mené
Promotion
Fund.

Ainendment
of Boction
12 of Pre-
sident's

Act No, 11
of 1976,

Substitu.
tion of
Boction 19
of Presij.
dent’s Aot
No. 11 of
1976.



. Refond of
0X0ES8

payment.

Amendment
of eection

! 27 of Presi-

dent’e Act
No. 11 of
1976,

Amendment
of Schedole
I of Prosi-
dent's Act
No. 11 of
of 1976.

82 GUJ.’ GOVT GAZ, EX,, MARCH 381, 1978;CAITRA 10, 1900 [ParT IV

“19. The prescribed authority shall refund to a person the amount of tax,
penalty, interest or fee (if any), paid by such person in excess of the amount
due from him under this Act. The refund may be made either by cash pay-
ment or, at the option of the person entitied to such refund, by deduction of
such excess from the amount of tax, penalty, interest or fee due from him :

Provided that the prescribed authority shall first apply such excess owards
the recovery of any-amount due from such person in respect of which a notice
under sub-section (4) of section 7 or, as the case may be, sub-section (2) of
section 7A has been issued, and shall then refund the balance (f any).”.

9. In the principal Act, in section 27, in sub-section (2), in clause (a). for the

words, brackets and figures “in the first proviso to sub-section (/) of section 4"
the words and figure “in the first proviso to szction 4" shali be substituted.

10. In the principal Act, in Schedule I,—

() in entry 1, the following Explanations shall be added at the end,
namely :—

“Expieration ] —Where any salary or wages are payable according to any
period other than a month, the monthly salary or wages shall, for the pur-
pose of this entry, be reckoned on the basis of the actual amount of salary or
wages paid or payable for a month.

Explenation 2.—~Where a person ceases o be a salary or wage earner
before the end of any month, his liability to pay the tax for that month shall
be proportionately reduced.”;

(2) in entries 2 to 9 each, in column 3, for the words “per annum” whe-
rever they occur the words “every year” shall be substituted, except as other-
wise provided;

(3) in entry 3,—
(a) for item (jii), the following shall be substituted, namely :—
“(iif)y Owmers of oil pumps and service stations
and where any oil pumps and service Rs. 250/-

stations are leased, the lessees thereof every year,”

(b) for entry (ix), the following entry shall be substituted, namely:—

“(ix) Partners of firms registered under the Indian Rs. 250 IX
Parinership Act, 1932, which are engaged every year;” *11;32
in any professions, trades or callings. :
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(4) in entry 6, the following Explanation shall be added at the end,
namely :—

“Expianation—For the purpose of this entry, the term “year” shall mean

ouj* the year as defined in clause (37) of section 2 of the Gujarat Sales Tax Act,
1 of 1969™;
1050

{5} in entry 7, in column 3, for the letters, figures and words “Rs. 250 per
anpum” the letters, figures and words “Rs. 250 in any year” shall be substituted;

(6) after the paragraph beginning with the words “Where a person™ and
ending with the words “applicable in his case™, occurring at the end, the.
following paragraph shall be added, namely :--

“A person covered by any of the entries 2 te 9 in this Schedule shafl be
liable to pay the amount of the tax which he is liable to pay in any year,

irrespective of whether he is engaged in the profession, trade ,calling or
employment concerned during the whole of such year or any part thereof,”.

IV-Extra—26
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PART IV

Acts of the Gujarat Legislature and Ordinance promulgated and
Regulations made by the Governor,

The following Act of the Gujarat Legislature having been assented to by the
Governor on the 4th April, 1981 is hereby published for general information.

J. P. VASAVDA, '
Joint’ Secretary to the Government of Gujarat,
Legal Department,

GUJARAT ACT NO. 18 OF 1981,

(First published after having received the assent of the Govcrnor in the
“Guiarat Govermment Gazette” on the 4th April,” 1981).

An Act further to amend the Gujarat State Tax on Professions, Trades, Callings
and Employments Act, 1976. T

It is hereby enacted in the Thirty-second Year of the Republic of Iadia as
follows: —

1. (I) This Act may be called the Gujarat State Tax on Professions, ‘Trades, Shory

Callings and Employments (Amendment) Act, 1981, itk ‘_
SORERAS P
{2} Tt shall be deemed to have come into force on the st April, 1981, e,
23-1
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2. In the Gujarat State Tax on Professions, Trades, Callings and Employ- %?

ments Act, 1976 (hereinafter referred to as “the principal Aci™), in section 11,11 of

for sub-section (2), the following shall be substituted, namely:— . 1976,

“(9) For the purpose of effecting recovery of the amount of tax, penalty,
interest or fecs due from any person by or under the provisions of this Act,
as arrears of land revenue,— .

() the Commissioier of Profession Tax, the Addiiional Commnussioners
of Profession Tax and the Deputy Commissioners of Profession Tax shall
have and exercise all the powers and perform all the duties of the Col-
lector under the Bombay Land. Revenue Code, 1879; '

(i) the Assistant Commissioners- of Profession Tax  shall have and Bom,
exercise all the powers (except the powers of arrest and confincment of a Ym‘;]f_
defaulter in civil jail) and perform all the duties of the Assistant or Deputy
Collector under the said Code; ) .

(i) the Profession Tax Officers shall have and exercise all the powers
(except the powers of arrest and confinement of a defaulter in a civil jail)
and perform all the duties of the Mamlatdar under the said Code;

(iv) the Profession Tax Inspectors shall have and exercise all the powers
of the Profession Tax Officer in clause (jii) of this sub-section (except the

powers of confirmation of sale). .

(3) Bvery order passed in exercise of the powers conferred by sub-sec-
“fion (2) shall, for the purpose of sections 13, 14, 15 and 25 be deemed 10 be
an order passed under this Act.”.

3, In the principal Act, after section 19, the following section shza!l he
mserted, namely:-—

“19A. (1) Subject to such conditions as it may impose the State Govern-
_ment may, if it is necessary so to do in the public interest or to grant concession
in case of double taxation or to redress an inequitable situation, remit by an
order cither generally or specially, the whole or any part of the tax payable
in respect of any period by any person or any class of persons.

(2) The Commissioner may, in such circumstances and subject to stich
conditions and limits as may be prescribed, remit the whole or any part of
the tax payable in respect of any period by any person or any class of persons.”

4. In the principal Act, in Schedule I, in entry 6, for items (i) and (iv}, the

following item shall be substituted, namely:—

“(iii) more than Rs. 2.30.000/- e

overy

—— ’aar.‘
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PART IV

Acts of the Gujarat Legislature and Ordinance promuigated amd
Regulations maide by the Govermor.

The following Act of the Gujarat Legislature having been assented to by the
Governor on the 30th March, 1982 is hereby published for general information.

I P. VASAVADA,
Joigt Secretary to the Government of Gujarat,
Legal Department.

GUIARAT ACT NO. 15 OF 1982,

{First published after having received the assent of the Governor in the
“Gujarat Government Gazette” on the 30th March, 1982).

R S

An Act further to amend the Gujarat State Tax on Professions, Trades, Callings
and Employments Act, 1976.

It is hercby enacted in the Thirty-third Year of the Republic of India as
foltows :—

1. () This Act may be called the Gujarat State Tax on Professions, Tradc., short title
Callings and Employments (Amendment) Act, 1982, and
ocommen=
coment.

(2} Tt shall come into force on the 1st April, 1982.

[ |
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Sshedule MENES Act, [976, in Schedule I, for the entry 2, the

Ito Proai;substituted. namely :—

dent's

No.
1878,

o)

Ac
11 of
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2, In the Gujarat State Tax on Professions, Trades, Callings and Empluy-

“2. (I} (@) Legal practitioners including sclicitors and notaries public.

(b) Medical p:setitioners including medical consultants and dentists.

{c} Technical and professional Consultants, including Architects, Engineers,
RCC Consultants, Tax Consultants, Chartered Accouniants, Actuaries and
Management Consultants,

(d) Chief Agents, Principal Agents, Special Agents, Insurance Agents and

Surveyors or Loss Assessors, registered or licensed under the Insurance Act,
1938 (4 of 1938).

(¢) Plumbers —

where the standing in the profession or calling of any of the persons men-
tioned above in a city, municipal borough or local area, the population of
which as ascertained at the last preceding census and notified by the State
Government in the Official Gazette is more than 50,000 is —

(H upto five years. Nil
(iy more than five years but not more than ten years.  ...... Re. 150
every year,
(il more than ten years ... .. . e Rs, 250
every year.

Explanation 1.—For the purpose of determining the standing in the pro-
fession or calling of any person mentioned in this entry in any city, munici-
pal borough or local area the previous standing of such person in any area
in the State shall be taken into account.

Explanation 2—For the purposes of this entry,—

following entry shull be gt

Peesi-
dent‘s

No, 1E
of
1974,

(@) the expression “municipal borough” means a municipal borough as Guj,
constituted from time to time or deemed {o bs constituted under the :{3 s:f

Gujarat Municipalities Act, 1963 and where the population of such
borough as ascertained at the last preceding censvs and notifisd by the
State Government in the Official Gazette is more than 50,000 includes the
area adjoining to such municipal borough to the extent of three kilometers
from its limits;
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daf 34 (b) the expression *local area” means —-
-:ofl%BI.
L)
1924, () a notified area as eomstituted from time to time or deemed to be

constituted under the Gujarat Musicipalities Act, 1963,

4i) a cantonment as deslsred from time to time under the Can-
tonments Act, 1924,

(2) Nothing in this entry shall apply to a person whose annual income

exclusively earned out of the profession or cailing or both of them in the year
jmmediately preceding does not exceed Rs. 10,000.”.

< PRINTED AT THE GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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PART I¥

Acts of the Gujarat Legislatore and Ordinances promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature having been assented to by the
Governor on the 1st August, 1985 is hereby published for general information,

J. P. VABAVADA,
Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT No. 15 OF 1985,

(First published, after having received the assent of the Governor in the
“Gujarat Government Gazette” on the Znd August, 1985),

AN AT

Jurther to amend the Gujurat State Tux on Professions, Trades, Cullings and
Enyloyments Act, 1976

It is hereby enacted in the Thirty-sixth Year of the Republic of India
as follows :—

1. (1) This Act may be called the Gujarat State Tax on Professions,

Trades, Callings and Employments ( Amendment ) Act, 1985, E:durt titlo
(2) 1t shall be deemed to have come into force on the |st April, 1985, ;ﬂ?nw

25-1
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Amendmentof 2. In the Qujarat State Tax on Professions, Trades, Callings. and Employ-

Bohedule 1 ments Act, 1976, in Schedule I,
of  Presi- _

deni’s Aat

1;‘9‘1,'& 1L of (I) for entry 2, the following entry shall be substituted, namely :—

“2. (1) (@) Legal practitioners mncluding solicitors and notaries public.
(6) Medical practitioners including medical consultants and dentists.

{¢} Technical and professional Consultants, including  Architects,
Engineers, -RCC Consultants, Tax Consultants, Chartered Accountants,
Actuaries and Management Consultants.

{d) Chief Agents, Principal Agents, Special Agents, Insurance Agents
and Burveyors or Loss Assessors, registered or licensed under the Insurance
Act, 1933 (4 of 1938 ). '

(¢) Plumbers —

. where the standing in the profession or calling of any of the persons
Lolve Vg . - .
mentioned above in a specificd area is —

%) upto five vears | Nil
(*) w )

(t2) more than five years but not more than ten year. . Rs. 150/ -
o Tevery vear

(#1%) more than ten years . . - Rs. 250/-
' ' every yeur
Ezplanation I.--For the purpose of determining the standing in the profession
Or Culitig i any puisva mentioned in this enfry in anv specified area the

previous standing of such person in any ofher area in the State shall be
taken into account.

Explanation I1.—Tor the purposes of this entry specified area ” means —
(@) a city,
() (@) a mmnicipal birough, or
(1) a local area

the poniation of which o3 ascertained in the last preceding census js more
tharr 25,000 ;

(¢} () a district headgnarter or

(1) a taluka headqinrier
.- irresprective of Jis popuiaiion,



Guj, 34
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1024, -

Bom.I

1879,
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Ezxplaration-111,—In Explanation II —
{¢) the expression ““local area’ means —

(z) & notified area as constituted from time to time or deemed to
be constituted under the Gujarat Municipalities Act, 1963,

(#) a cantonment as deelared from time to time under the Canton-
ments Act, 1924 ;

(b) the expression “district headquarter  means a city, town or village
where the office of a Collector who exercises threughout the district all
the powersand discharges all the duties conferred and imposed on a Collector
under the Bombay Land Revenue Code, 1879, is situate;

(c) the expression “taluka headquarter ” means a city, town or village
where the office of the Mamlatdar entrusted with the local revenue juris-
diction of a taluka, is situate ;

{2) Nothing in this entry shall apply to a person whose annual income
exclusively earned out of the profession or calling or both of them in
the year immediately preceding does not cxceed Rs. 10,000, ;

(2} for entry B, the following entry shall be substituted, namely :—

“8. Employers of establishments as defined in the Bombay Shops
and Establishments Act, 1948 { Bom. XXXIX of 1948) (not being
dealers covered by entry 6), where on an average emp oyees
employed in the establishment during a year are more than five per day,--

if the establishment is situated in —

(¢) any City.. Rs. 250/~
every year
(#7)  a muricipal borough, the population of which as
ascertained at the last preceding census is more than
1,00,000 and in the area adjoining such municipal
borough fo the extent of 3 kilojetres from its  Rs. 200/-
linits. . every year

(#%1) a specified area, . Rs. 150f-
every year

Fwplanation I.—Tor the purposes of item (i71) of this entry and item (i)
of entry 8, “speciiied area” means —
(@) (¢) a mnnicipal borough, or
(t7) a local area

the population of which as ascertained i the last precading census is
more than 25,000 but not more than 1,00,000 :

@) (7)) =2 district headquarter or
(24) @ taluka headguarter
not falling under either a City referred to in item (¢} or a nmunieipal
boroags velerred to in item (5)  of this entry and entry 8;
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Ezplanation-II —In Explanation-I —
(@) the expression *local area’ means —

" (i) a notified area as constituted from time to time or deemed to Guj. 34

be constituted under the Gujarat Municipalities Act, 1963, 1963
(1t) a cantonment as declared from time to time under the Canton- :} :
ments Act, 1924 ; 1924

(b} the expression “ district headquarter ” meansa city, town or village
where the office of a Collector who excreises throughout the district
all the powers and discharges all the duties conferred and imposed on a
Collector under the Bombay Land Revenue Code, 1879, is situate.

(¢) the expression “ taluka headquarter ” means a city, town or village Ef"m‘ 1
where the office of the Mamlatdar entrusted with the local revende juris- (379,

diction of a taluka, ia situate.” ;
(3) for entry 8, the following entry shal' be substituted, namely :—

8. Money-lenders licensed under the Bombay Money-lenders Act,
1946 ( Bom. XXXI of 1947) —

(#} in a City... Rs. 250/-
every year
{#%) in a municipal borough, the population of which as
ascerfained at the last preceding census is more
than 1,00.000 and in the area adjoining such muni-
cipal borough to the extent of 3 kilomet:es from  Rs. 200/-

its limits. . every year

{(#i8) in a specified avea. 13s. 130/-
every year”.

PRINTED AT THE GOVERNAMENL CENTRAL  PHLYS, GANDITINGS G AR,
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PART IV

Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor

The following Act of the Gujarat Legislature having been assented to by the
Governor on the 31st March, 1989 is hereby published for general information.

R. M. MEHTA,
Secretary to the Government of Gujarat,
Legal Department,

GUJARAT ACT NO. 14 OF 1939

(First published, after having received the assent. of the Governor in the
“ Gujarat Government Gazette” on the 31st March, 1989)

AN ACT

further to amend the Gujarat State Tax on Professions, Trades, Callings and
Employments Act, 1976,

" Ttisherehyenacted in the Fortieth Year ofthe Republic of India as follows:~
.

‘1 (1) This Act may be called ®the "Gujarat State Tax on Professions,
Trades, Callings and Employments {Amendment) Act, 1989.

(2) Tt shall come into force on the 1st April, 1989,
2. In the Gujarat State Tax on%Professions,’f Trades, Callings and Em-

ployments Act, 1976 (Lereinaiter referred to as “the principal Act”).in sec-
tion 3,—

- 14l
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() in sub-section {2),—

(#) in the first proviso, for the words “two hundred and fifty rupees”;
tho words “two thousand and five hundred rupees” shall be substituted;

(&) forthe second proviseythe following shall be substituted, namely:—

“Provided further that the State Government may, fromn time to time,
Ly notificabion in the Official (fazette, specify the class of persons other than
those mentioned in entries 1 to 9 in Schedule I to whom entry 10 in
that Schedule shall apply ond the rate (ot exceeding two thousand
rupees every year) at which the tax shall he payable by the clags of
porsons so specified.”; .

2} after sub-section (2), the following sub-sections shall be added, namely:—

“(3) ‘Where a person falls under more than one entry in Schedule I, he
shall he linble to pay to the State Government the fax under such one of
these entries where the rate of tax specified is the highess.

(4) Aperson falling under any of the entries 2 to 10 in Schedule Ishall
he liable to pay the tax for the year irrespective of whether he is engaged
in the profession, trade, ealling or employment during the whele of such
year or any part thercof.”,

3. In the principal Act, for scetion 26, the following shall be substibuted,
namely i—

“28, (1) Th State Government may, by notificationin the Official Gazétte,
delegate to the Commissioner,—

(&) its powers of appointment of officers (not being pewers relating to
the appoinbment of Deputy Commissioners of Profession Tax) and persons,
under paragraph (i8) of clause (a)ofsub-section (I) of section 12, and

{b) its powers of specifying areas under clause (b) of sub-section (7)
of sectiim 1% in rewwect of officers appointed by the Commissioner under
the powers delegared to him under clause {g); and o

the Commissioner sholl cxercise the powers dolegated to him under this
sub-seciion subject to such conditions and restrictions as may be specified
in the notifieation,

(2) The Commissioner may, subject to such conditions and restrictions
us the Stato Government may by general or special order impose, by order
in writing delegate to any of the authorities subordinate to him, either
generally or as rospects any parbicular mabter or class of matters any of
his powers under this Act.”.
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4, In the principal Acs, for Schedule I, the following Schedule shall be  Snatitution

i e ¢ Schedul
substituted, nawmely: of Scbedulo
dant's Act
No. 11 of
1970,
“SOHEDULE 1
[ See section 3 and section B(3) ]
Rates of Tax on Professions, Trades, Callings and Employments.
gr. (lass of porsons _ Rate of tax
No.
1 2 3
1. . Salaty and wage caners, whose monthly salaries or
wages are—
(i) less than Rs. 1,000 Nil
(i) Rs. 1,000 or more but less than Rs. 1,500 Rs., 10 per month
{iii) Rs. 1,500 or moro but less than Rs. 2,000 Rs, 15 per month
{iv) Rs. 2,000 or more but less than Rs. 2,500 Rs. 20 per month
(v} Rs. 2,500 or more but less than Rs. 3000 Rs, 25 per month
{vi} Ras. 3,000 or more but less than Rs. 3,500 Rs. 30 por month
(vii) Rs. 3,000 or xore but less than Rs. 4,000 Rs. 35 per month
E%viii) Rs, 4,000 or more bub less than Rs. 6,000 Rs, 50 per month
(ix) Rs. 6,000 or more but less than Ba, 8,000 Ry, 70 pef month
(z) Rs. 8,000 or .nore Rs, 90 per month

Explanation 1.—Where any salary or Wages are payable according to
any period other than a month, the monthly salary or wages shall, for the
purpose of this cnbry, bo reckoned on the basis of the actusl amows nf
salary or wages paid or payable for & mopth.

Explanation 2,—Where & person coases to be a salary or wage eamney ‘-
fore the end of any month, his liability to pay the tax for that month
shall be proportionately reduced.

2. (1) (a) Legal practitioners including solicitors and notaries public.

(b) Medical practitioners including - medioal consulbants and dentists,
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{c) Technical and professional consultants, including Architects, Engi-
neers, RCC consultants, Tax Consultants, Chartored Accountants, Actuaries
and ;Management, Consultants.

(d) Chief Agents, Principsl Agents, SpecialjAgents, Insurance Agents
and Surveyors or Loss Asscssors, registered or licenced under the Insurance
Act, 1938 (4 of 1938).

{e) Plumbers

(f) All contractors other than building contractors.

(g) Commission agents, Dalals and brokors other than estate brokers—

where the standing in the profession or calling of any of the persons
mentioned above in a specified aTea jy—

(i) upto five yoars. | Nl

(ii) more than five years but not mere R, 300 every year.
than fen yeara. : |

{ii) more than ten years, Rs. 750 every year.

] ;\.,f!.
Eaxplanation I—For the purpose of determining the standing in the pro-
fession or calling of any person mentioned in this entry in any specified area,

the previous sbanding of such person in any other area in the State shall
be taken into aceount.

Baoplanation 11 .—For the purpose of this entry, tho expression “specified
aTea’ means—-

(a) a city,

(b} (i) & municipal borough, or
(ii) a local area,

the population of which as asceriained in the last preceding census is more
than 25,000;

{¢) (i) a district headquarter, or
(i) & taluka headquarter,

irrespective of its population.
Explanation I1I .-~In Explanation 1[—

(a) The expression “local area” mesns—



Guj. 84
Of lm’

11 of 1824,

Bom, V
of 1879,

PART 1V] GUJ. GOVT. GAZETTE, KX, 31-3-1989 145

1 2 _ 3

(i) a notified area as constituted from time to time or desmed to ba
constituted under the Gujarat Municipalisies Act, 1963,

(i) a cantonment as declared from bivac to time under the Canbon-
menta Act, 1924 ;

(b) the expression -“district headquarter” means ‘a c:l,y, town ot willage
whote the office of a Collector who exercises throughout the, district all
the powers and discharges all the duvies conferred and imposed on a Coll-
ector under the Bombay Land Revenue Code, 1879, i situate;

(c) the expression “taluka headquarter” means a city, towns or village
where the office of the Mamlatdar entrusted with the local revenue jurisdic-
tion of a taluka, ig situate.

(2) Nothing in this entry shsll apply to a person whose annual incorae
sxclusively earued out of the profession or calling or .both of them in the
yoar immediately preceding does not exceed Re. 10,000.

3. (i) Members of Associations recognised Rs. 1000 every year.
under the Forward Contracts (Regulation)
Act, 1952 (T4 of 1952).

(ii) Members of atock exchanges recognised Rs. 1000 every year.
nnder Securities Contracts (Regulation) -
Act, 1956 (42 of 1956). .

(iti) Owners of oil pumps and service Rs. 1000 every year.
stations and where any oil pumps and
service stations are leased, the lessees thereof.

(iv) Licenced foreign liquor vendors and Rs. 2500 every year,
employers of residential hotels and theatres
as defined in the Bombay Shops and
Establishinents Act, 1948
{(Bom. LXXIX of 1948).

(v} Companies registered under the Com- Rs. 2500 cvery veus:.
panies Act, 1956 (1 of 1056} and engaged
in any profession, trade or calling.

(vi) Individuals or ingtitutions conducting - Ras. 1000 every year.
ehit funds. L
(vii) Bankmg companies as defined in the Rs. 2800 every yoar.

Banking Regulation Act, 1949
(10 of 1949).
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{viii) Co-operative societies registered or
deemed to be registered under the Gujarat
Co-operative Societtes Act, 1961
(Guj. X of 1962)-

(a) State level societies engaged in any Rs: 2500 every year.
professions, trades or callings

{b) District level societies, engaged in Rs. 1500every year.
any professions, trades or callings

{¢) Co-operative sugar factories and Rs. 2500 every year
Co-operative spinning mills

(ix) Estate agents or estate brokers or Rs. 2600 every year.
building contractors

(x) Owners of video parlours or video Rs. 1000 every year.
librariesor boshand where any video par-
lours or video librariesor both are leased,
the lesseos thereof.

4, Partners of firms registered under the Indian Partnership Aet, 1932,
vhich are engaged in any professions, trades or callings,—

(a) where the place or principal place of business of the firm i in any
City and the duration of the registration is—

(i) upto five years. Ra. 400 every year.
(ii) more than five years but not more than Rs, 600 every year.
ten years.

(iti) more than ten years. Rs. 700 every year.

(b) where the place or principal place of business of the firmisin any
municipal borough and the duration of the regisiration is—

(1) upto five years. Rs. 300 every year.

{ii) more than five yeari but not more than Rs. 500 every year.
ten yeara.

(iii)‘ nmore than fen yesrs. ' Ra. 600 gvery year.

IX of
1932
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(c} whete the place or principal place of business of the firm is in any
«Tes other than that referred to in item (a} or {b) and the duration of the

registration is—
(i) upto five years. Rs. 250 every year.
(ii) more than five years but not more than  Rs. 400 every year.

ten yeavs,
(i) more than ten years. Rs. 500 every year.

Explanation I -Where a personis a partner in more than one firm regis-

IX of 1932. / .
tered under the Indian Partnership Act, 1932, e shall e liable fo pay tax at
the highest rate applicable to Iim as such partner.

IX of 1032.. Explanation IT.—Where partners of a firm registered under the Indian

Partnership Act, 1932 ave liable to pay tax under this entry, the firm shall
not be liable to pay tax under entrics 2 and 3 and entries 5 to 10 of this

Schedule

Esplanation 111. --The liability of a partuer to pay tax shall be limited to the
extent of such liability of the firm of which he is a partner, to pay tax,
as would have arisen under any of those entries if the firm bad not been

exempt under this explanation.

Ezemption.—(I) Where the prescribed authority certifies that in s prece-
ding year the annnal gross turnover of all sales or of all purchases of a firm
which is registered under the Indian Partnership Act, 1932 and which is a
dealer as defined in  the Gujarat Seles Tex Act, 1969 (Guj. 1 of 1970)
has not execeded one lakh of rupees, the partners of such firm shall hot be

liable to pay tax for the year.

(2) Where the prescribed authority certifies that the income of partner of
a firm,which is not a dealer as defined in the Gujarat SBales Tax Act, 1969
(Guj. 1 of 1970), fromany profession, trade or ealling carried on by such firm,
during the preceding year has not exceeded ten thousand rupees, such partner

shall not be liable to pay tax for the year.

5. Ocoupiers of factories as defined in the Factories Act, 1948 (63 of 1948)
(not being dealers covered by entry T

(a) Small scale industrial nndertaking Rs. 750  every year.

(b) Industrial undertaking not falling under Rs. 2500 every year
tem (a). : ‘
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Ezemption : An occupier of a facbory which is closed for the full year shall
not be liable to pay tax for that year:

Provided that in the case of » factory to which section 25 FFA or 25-0 of

the Industris] Disputes Ack, 1947 applies the occupier fhereof shall not be XIvof
oxempt under ihis provision unless the factory isclosed in pursuance of a 1947
notice given by such oceupict as requited under the said section 25FFA, or,

a9 the case may be, section 25-0.

6. Tmployoers of cstablishments as defined in the Bombay Shops and
Tistablishments Act, 1948 (Bomn. XXXTX of 1948 ){not heing dealers covered
by entry-T), where on an average cmployees employed in the eatablishment
during & yoar are nwore than five per day,—

if the establishment is situated in -

(i) any City Rs. TBO every year,
(1) » mnuicipal borough, the population of Rs. 500 cvery yenr
which a9 ascertained ab the last preceding _
census is more than 1,00,000 and in the
area adjoining such municipal borough to
the oxtont of 3 kilometers from its limibs,

{iii} o specified avca Rs. 250 overy year
Eaxplunation L.-— Fot the purposes of item, (i1i) of this entery, the expression
“gpecified arca’ means- _

() (i) & municipal horough, or
(i1) a local arca
the population of which as a scertained ‘
ab the last preceding census is mors than
95 000 but nob 1more than 1,00,000;

(b} (i) & district headquarber, or
(ii) & faluka headquarter,

1ot falling nnder cither a City referred to in temn (i) or a municipal berough
roferred to in item (i) of this entry, :
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Explanation IT1.--Tn Explanation I-

(a) theexpression “local area” means—

(i} a notified area as constituted from time to time or deemed te be
constituted under the Gujarat Municipalities Act, 1963,

(i) a cantonment as declared from time to time under the Cantonments
Act, 1924;

(b) the cxpression “district headquarter” means a city, town or village
where the office of a Collector who exercises throughout the district all the
powers and discharges all the duties conferred and imposed on a Collector
under the Bombay Land Revenue Code, 1879, 1s sifuate.

(c) the expression “taluka headquarter’” means a city, town or village
where the office of the Mamlatdar eutrusted with the local revenue juris--
dietion of a taluka, is situate.

7. Dealers as deﬁned in the Gujarat Sales Tax Act, 1969, . whose
annual gross turnover of all sales or of all purchases is--

(i) Not more than Rs. 50,000 Nl

(ii) More than Rs. 50,000 but not more than ~ Ra. 150 every year
Rs. 1,00,000 .

(iii) more than Rs.1,00,000 but not more than Rs. 300 every year
Rs. 2,50,000

(iv) more than Ri. 2,50,000 but not more than Rs. 500 every year
Rs. 5,00,000 :

(v) more than Rs.5,00,000 but not more than Rs. 800 every year
Rs. 10,00,000

{vi) more than Rs. 10,00,000 but not more than Rs. 1000 every yeat
Rs. 20,00,000

(vii) more than Rs. 20,060,000 Rs. 1500 every year.

Explanation.-- For the purpose of this entry, the term ‘“‘year” shall mean
the year as defined in caluse (37) of section 92 of the Gujarat Sales Tax. Act.
t969. ) '

8. TMolders of permits for transport vehicles
granted under the Motor Vehicles Act, 1939 Rs. 150 every year per
(4 of 1939), which are used or adapted to be use for  Vehicle provided that
hire or roward. Where any such person holds permits the total amount pay-
for more than two transport vehicles buses, taxis, able by the same holder
trucks or three wheelers goods vehicles. shall not exceed Rs.
2400 in any year.

IV-Ex, 14-2
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Eeplanation.—Persons residing together as members of one family and hold-
ing separate permits shall be deemed to be one person for the purposes of
this entry.

9. Money-lenders licensed under the Bombay Rs. 2000 every year
Money Lenders Aet, 1946 (Bom. XXXI of '
1947).

10, Persons other than those mentioned in any of Such amount not

the preceeding entries, who are engaged in any  exceeding Rs. 2000
professions trades, callings or employments and  every year as may be
in respect of whom a notification 1g issued under  specified in the said
the sccond proviso to sub-section (2) of section 3. notification,

Ezplanation.--For the purposes of this Schedule-

(i) “City” means a ¢ity as constituted from time to time under the
Bombay Provincial Municipal Corporations Act, 1949 (Bom. LIXof 1949)
and includes the area adjoining such city to the extent of 5 kilometers
from its limits;

(ii) “municipal borough’ means a munteipal borough as constituted from
time to time or deemed to be constituted under the Gujarat Municipalities
Act, 1963 (Guj. XXXIV of 1964).

Exemptions : The following persons shall be exempt from payment of tax
under any of the entries 2 to 10 of this Schedule—

(1) Companies in respect of which orders for winding up are passed
under the Companies Aet, 1956, from the date of such orders,

{2)- Co-operative societies under liquidation from the date of the com-
mencenment of liquidation proceedings.

(3) A primary co-operative gociety, the members of which are workere
who are carrying on the activity of the society by their own labour.”,

— e —_—
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The Iol],owmg Act of the Gujarat Leglslature having been assented to. by the
Govcmor on the 29th January, 1990 is' Ilereb} pubhshe.d for general information.

| o 'R. M. MEHTA,
. T Sectetary to the Government of Gujarat, -
Legal Departineﬂt.

GUJARAT ACI‘ NO. 1 OF 1990

(Flrst published, after havmg recewed the assent of the Governor m the -
: “Gu}arat Govemment Gazette” on the 30th January, 1990) :

AN ACT

fur!hef to amend the G‘u_;aamt Siate Ta.:v on Professwns, Trcuies Callings and
. Em;ploymmt-s Act, 1976.
It is hemby enaeted in t]le Fﬂtt]Pth Year of the Repubhc of Indla as
follows — _
1. (I} This Act may be callad the Gu]a.rat. State Tf;x on Professlons, Short title
Trades, Callmgs and Employments (Amendment): Aet, 1990, apd ootnp 0.
ocement, -
(2) It %hall be deemed to h.we come mto force on the lst Agnl 1989 '
-1
. IV--Ex.—1-1 .
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. 8, to sub-section (2), the "following proviso _shall be’ added, ﬁgmelj_r —

_“I’rm'?i&éd that” the tax | px-;ja.ble under olaise (g) may, for the -year -
ending on the 3lst March, 1990, he paidon or hefore the 30th day of

- GUJGOVE. GAZ, EX., 30-1-1990 (PART IV

8" In'the Gujarat Staté Tax on Professions, Trades, Callingssnd Em-  Prosdect
yments Act, 1976 (hereinafter referred to as “the principal Act”), in seotion

Novenber, 1989.”,

3. In'tho principal Act, in Sohedule L— .

T

105 in entrj_2, in chuéa_(l), in_ column 3; for the letters and ﬁgutés

“Rs. 750", the letters and figures “Rs. 600" shall be substituted;

(2) in entry 3, L s
{p) foritem (iii), the following item shall be bubstituted, hainelx —

“(iii). (a) Owners of oil pumps with or without
service stations and where any such oil pump is *

leased; the lessee thereof - - _ Rs. 1000 every
. L - : . 7 year.

“*{b) Owners of service stations and where any

service station-is leased, the.lessee thereof Rs. 500 aver'y‘

' yearn”;

®) in itom- (), the words “fosidential hotels and” sholl I deleted;

BCE a;ftér item (if),'_- the followiﬁg ite'm. shall be mserted, namely:--

“(iv-a) Employers of - residential hotels as ciefine_d in the Boﬁﬁay
Shops and Establishments Act, 1348 (Bom. LXXIX of 1948)—

Act No, 11

© of 1978:

(i) having less than 20 beds ' . Rs. 50D every
‘ . ' _ year.
(i) h;aving 90 but not more ﬁhax} BO heds © Rs. 1000 every.
) _ . _ N . " year.
(i) having more than.B0 beds T~ Ra 2000 every
T . C . year,”
in cntry 4, - &s - '

(a) in clause (a), for items (ii) and (iii')',' the follpwing item shall - be |

" _ gubstituted, namely :— .

" «(ji)  mote: than five ybara.: - ‘ : Rs. 600 every
T o v ' - year';

(b)- in olause (b), for items {ii) and (iii), the following ~item shall be

" substituted, namely:— =~
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“(ii) ‘more than five years, - : ,Rs B0 - every
R e

{e) in ola.uss {0), for 1tems ii) anrl (m) the following item shall{Bé
subatituted, namely— o 3 _ :

: “.(n) moreithan flvq years. . * Re. 400‘ every-

{4) in entry 6 in ExPhnatlon I, after the words, ‘brackets and flgures

.“1tem(1u) of this entry”, the words, brackets and flgureq “and item (111) ‘of -

entry 9" shall be inserted; ¢

{5} for entry 9, the follomg entry -sha]l be substituted, namely:—

--9'9 Money—lcnders hcnnscd under the Bombay Monoy
- Leénders* Act, 1946 (Bom XXXI of 1947)—-*

(i) in any City. e S Re. 780 overy
o : o year

- (ii) ina mumcnpal borough the populatzon of which as

asoertained in thq last preuedmg cengns is more than .
1,00,000 and in the area. adjoining such municipal
borough to the extﬂnt of 3 kilomaters - from its

hmﬂss . ) _ Rs. .500 lever‘y
S : ' . - year.

(iii) in a specified area. . . ' _ ' Rs. 250 every -
o - : _ year.”,

‘4, (1) 'The Gujarat Stats Tax on. Professions, Trades Callings - md '

Employments (Am-ndment) Ord.m&nce 1989 is hereby repealed

(2) Notwithstanding such zepeal, anyt_;hmg done or -any act.xon‘t-i\ken
. gnder the principal’ Act a3 amended by the said Ordinance shall be deemed
to havo been done or taken under the principal Actas amended by this Act.

PRINTED' AT THE GOYVERNMENT CBNTRAL PRESS, GANDHINAGAR.
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PART IV

; Acts of the Gujarat Legislature and Ordinances promulgated and

* Regulations made by the Governor.

The followmg Act of the Gujarat Legislature having been assented to. by the

Govemor on the 31st July, 1990 is hereby publlshed for general mformatmn
R. M. MEHTA

-y -

. Legal Department. -
GUJARAT ACI‘ NQ. 12 OF 1990,

*

(Fn'st pubhshed
“Gujarat Government Gazene” on the 31st July, 1990).

AN ACT

fufther to amend the Gugarat State Tax on Profasswns, Trades, Gallmgs
and Emjplo‘;ments Aet, 19?'6

It is hereby enacted in the Forty—flrs‘r Year of the Repubho of India as
follows = -

: - 1. {1y This Aet may be Ballcd the Gujarat Steite Tax on Professions,
Trades, Callingsand Employme_nts (Amendment) Act, 1990.

@ I shall be deerfied to have some into force on thé 1st April, 1990.

, 2. In the Gujarat State Tax on Professions, Trades, Callings and
m; - Employments Act,
£, geetion 11A #hall be deleted.
TS
IV-Betra-15~1 K :

Secretary to the Government of Gujarat,

"after havmg recewed the assent of the Gove"nnr in lhe

i

1976 (hereinafter rcferrcd to as “the prlnclpal Aet”), -

Short title

ment.

Aot Now

of 1978,
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- 1 Salary and w Wage eatners; whose monthly salsrles :
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I s

3. In the principal. Aot for_\Sg' ule I the followmg Sshedule shsll ba

substltuted nam.ely—— DT 5
Flge e
L v

[See secﬁon.?and ssctm5(3)] )
¥ éRa?a.sSf Taz oni Mfeémrw, Trades Gallmgs tmd Empfdynwﬂts

‘. } 5{9 :’ 7 & E s _.'r"‘_ _.\-;". ’ :F o f .,_ = . _—
8. g ﬁeclass of persons RN Rato of- tax-

N_o. ‘. . . . .__. [ o B ~ o .

IS T | '-'25 | -

.orewsgos are—

(i) loss than Rs. 1,000 o mL
(i) Rs 1 0000rmorebutlesstha.nRs 1,500 . - Rs 10_“per, -msnth.
(i) Rs 1, 5000: mote but, less than Rs 2 000 - Rsl5 par moﬁth.
| (iv) Rs 2,000 o mote - I Rs. 20 pé:' monbh. |

Emplamm 1 -—Whera any sa]aryor wages ‘are payable according t6 any '_ :

penodothertha.na month, the monthly salary or wagesshall, for the purpose

of this entry, be reckoned onthe bas&of -the sotual amount of salary or wages
: pa!d or payable for a month ' .

: II—-Where a Parson Geages to be a salary .or wage eai'n
before the end of .any month, his lisbility to pay t‘.]la tax for that mon

: sha]l be proportlonstely reduced. ’

(1) (a) Legal practltloners mcluding solicitors a.nd nobar:les publm.
- {b) Medical pra.ctltloners mcludmg medlcal consultants and dantlst-s
(c) Techmcalandprofesslonal consultanits, meludmgArothects Engmeers,

RCC Consultants, Tax Gonsultants Ghartered Accountant-s Actusrles a.nd Mana.-
gempnt Consultants. -

(& Clnef Agents Prmclpal Agents Speclal Agents, Insuranee Agents
-and Burveyors or Loss Assessors, reg:stered or: hcenced under the Insura.nce
Act 1938 L

(e) Plumbers - . e I

eded- ¥
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(n A]} contmators ot.her thsn bmldmg contmctors. !

e fFa

(g) Gommlasxon a.gants Dah&s a.nd brokers other than ostabe hrokers—
Wlmrethe sbandmgmthe p;ofeqs;on or ca]lmg ;)f a.ny pf ﬁhp Persona

' mentloned above is— ... R ! S
Lo ' (l) upto five' years " TR 5.-.-';;- - .' : --j'-' Nil‘ R | i
(i) - more than five yeai's biit ot more tha.n ten s E
e yoars _ S _ "Ras. 150 every yoar. P
i_._;=(m) moro t]]an t,en yea,ra sl e Rs,. 250 every yoar :

- '(2) Nothmg in. thls entry aha.u apply b 5 parson whose annua.l mcome .

o .exoiumvely earned out of the profession or ealling or both of them in thp year

immedlately preuedm.g does not exceed Rs, 10,000,

-2 (1) Memhem of Asaomatmns reoogmsed under f.he Rs 250 evel:y yea:, :
5 - Forward Gontiraots (Regulahon) Aot 19652, . . .

(u} Mambars of stock exchanges reoogmsed under Rs 250 every year. ,
the Seourlhes Cont;raots (ngulatmn) Aet, .-, J

?(111 mears of 011 pumps and servlce ababxona and Rs 250 every yea.r: -
. where any oil pumps and service stations are - _
" lensed, the lessees thereof. :

. (w) Licenged foreign . hquor vendors. a.nd emplo- . Rs, 250 evqry yea.r
s0o: ., yern of residentisl hobels and theatres a8 defined A .
~in the Bombay Shops an.d Estabhshmenﬁs Aoty .. .
1948 [ Taa el by . Ll

(v) OOmpamea mgmtered under the Oompsmes Rs 250 every year.'

- Act, 1956 q,nd anga,ged in. any profﬂaamn, tra.dg

' (v1) tI.ndméluala o; mstumq:qm conduqtmg o]nt Rs. 259 1every year
unds. L TR S k. ..

.'; 'i;f;.

(‘m) ﬁ:g‘fﬁof cgnllpgigs:defmaﬂ in the, Bfmku}s ;Ba 250 mry yea:

it

(vnl) Oo-o oratiye soviotics registered or desmed tobe. . .
) gred inder the Gu]arat Go-operatwe Socle- PRI
‘ tlBS Apt’ }931} n.f -' [TRETS J J R -”" Doh : ’ . | EH |

(a) Sta.te loval societies: a‘nd ds‘stmt. le'vel Re.,%o e;ery Year
gooioties Qngaqu.m any p‘mfeaslon, tfrade: : .
‘or calling,:, ;

(bl Co-oparat.we sugar fapbones a.nd oo-opera- ’ﬁs. 256 éVery year
i mre sgmmng mills,

,’..‘\‘.-:. .::’:'..l__..,;. 5 .\..,}



14 QUL GOVT. GAZ, EX,SL709%0  [PARTIV
(ix) ~Estate_agents or estate brokers or building Rs. 260 évery year. -
' coxifractors. - - B : o o S
(x) Owners of video parlours or videolibraties or  Rs. 250 every year,

" bothand where any video - pariours or video
~ libraries.or both are leased, the lessees thereof..

o4, Partne_rs ofﬁrms regiatefed under the . Rﬁ; 260 eve]:yl:_year. - }g{f
Indian Partnership Acf, 1932, which are engaged in any o : o
professions, trades or callings. : ' o

 Explanation 1.—Where partners of & firm registered under the Indian Part-- ;¢ ¢

" nerships Act, 1932 are liable to pay tax under 'this entry, the firm shall not 1g82.
‘be lable to pay tax under entries 2 and 3 and enbries b to 10 of the -

- $chedule. o o _

Explanation 1I1.—The ligbility of a partner to pay tax shall be limited to IX of -
the.extent.of such-liability of the firm of which be is a parfner, to pay tax, 1932,
as would havé arisen under any of those entries if the firm  had . not been
exempt under this Explanation. : v :

Txemptions—(1) Where the preseribed authority, certifies that in a preced-. ,
ing year the snnual gross turmover of all sales or of all purchases of & firm IX of
which. is registered under the Indian Partnerships ‘Ac, 1932 and which is 1082,
“a dealor as-defined in tho .Gujarat Bales Tax Act, 1969 has not exceeded - @Qrij,
one lakh of rupees, the partners of such firm shall be not liable to pay tax },o¢
for the yeaf. ' : _ : ; o 0.

- (2) - Where the prescribed authority certifies that the income of partner of -
& firm, which is not a dealer as defined in the Gujarat Sales Tax Act, 1969
from sny profession, trade orcalling carried on by such firm, during the prece- i of
- ding yearhas not exceeded ten thousand Tupees, such partner shall not be 1970,
- liable to pay tax for the yesr. ' : '

B, Ocoupiers of fa.etor_ies_._a.a defined in the Facto.  Rs. 260 every year. 63of
tieg Ach, 1948 (not being dealers covered by entry 7). ' :

6. Employers of establishments ss defined in-the ' Bom,
_ Bombay Bhops and Establishrients Act, 1948 (ot being 1048
- dealers covered by entry 72],' where on an average emplo-.- - ;
- yees employed in the establishment during a yeat are more
) _than five per day, if the establishment is situated
in . _ :

(i)..a city _ R | Rs. 250 every yéar.

. as ‘aseertained at. the last preceding census is
- “more than 1,00,000 and in the area adjoining
* such municipal borough to the extent of 3 kilo-
* meters from its limits, -

(i) a mimiqipal boroug]i; the poplﬁation of which Rs. 200 every yesr. :

. -
(iii) » specificd area L - Rs. 150 every year.



1

C Goj.M
of loeh,
11 of 1924,

Bom. V
of 1879,

Guj.'1 :
of 1970. .

Guj. 1
of 1970,
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- Baplanation I—For the purposes of iter (i) of this'entry and item-(iii) of

ontry 9; the expression “specified area’ means-—
. () () = municipal borough,or

(i) & local area

- the population’ of which as ascertained ab the last preceding census is more
~than 25,000 but not more than 1,00,000; - S

) () o distriot hesdquaster, or o
o (i) » taluka headquarter, - -

not falling under either & City reforred to in item (i) or a municipal borongh
referred to in item (ii) of this entry or, a3 the oase may be, entry 9. o

* Boplanation I1—In Bxplanation I,
| (é} ‘ the expression “local area™ means—

") o notified ares as constituted from tine to tim,p or de’emed to
be constituted under the Gujarat Municipalities Act, 1963 ;
(i) a cantonment as declared from time to time under the Canton-

menta Ach, 1924 ; '

(b) the expression “district headquarber” -means a eity, town or village
where the office of a Collector who exercises through out the district all
the powers and dischargesall the dutiesconferred and imposed on a Colles- -
tor under the Bombay Land Revenue Code, 1879gis situated. o

(c) the oxpression “taluks headquarter” means a city; town or village

where * the office of the Mamlatdar entrnsted with the local revenue

jurisdiction of a taluke, is situsted. ' ' : -

7. Dealers as defined in the Glujoret Sales Tai Aot, 1969. whose sunual

 Gross turnover of all sales or of all purchases ig—

(i} not more ﬁhap Rs 50,000 ) Nl
(i) reore than Rs: 50,000 but nob more than o : :
Rs. 2,860,000 _ Rs. 150 every year.
N (iii-) mote than ‘Rs. 2,60,000 "~ Rs. 250 every year.. -

-~

- Baplanation.—For the pﬁrposa of this eniry, the term “ye#r” shall mmesn

 tho yoar as defined in clause (37) of section 2 of the Grjerst’ Soles Tax

Act, 1969.

N"Exn 15“2 .
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" 8. Holders of pafm‘itd for transport vebloles granted - Rs, B0 every year
andlor the Motor Vehicles Act, 1988 - which  per Vehicle : pro-
are nsed or adapted to be used for hire or reward.  vided that the total
' " : © .7 .. smount payable by
- Where .any, such person holds ‘permits for more - the’ same
4hen two transport vehicles buses, taxis, trocks or . shall mot exceed
throe wheelors goods vehicles. . .. © . Ra 200imenyyer
" Twplanation.—Persons rosiding ogether as members of one fomily snd
- holding separate permita shall be deemed o be one person for the purposes
9. Money-londers licensel ~ wnder . the Bombay
Money-lenders Act, 1946- : s -

(i) in @ city. - . . . Ra. 260 every yesr..

@i*in & municipal horough the population of Rs. 200 gvery year.
which - as ascertained at the last preceding . : :
census is more than 1,00,000 and in the
arca .adjoining such municipsl borough te
the extent of 3 kilometers from its limits.

5 of 1088,

XXXI of
1947

(iii) in a 'specified area. B - _ Rs. 160 every- year. =

* . J0. Persons other than thoss mentioned in any  Such amount no

 of the preceding entries, who are engaged in any exceeding Rs. ~ 150
professions, trades, callings or employments and In  every year as may
respect of whom a notification is issued under the  be specified in the
second proviso to sub-seotion (2) of section 3.’ ' said notification.

Esplanation.—For the purposes of this Schedule—

. @) “City” means & oity as constituted from time to time under the
" Bombay Provineial Municipal Corporations Act, 1949 and includes the

area adjoining such city to the extent of b kilometers from its limits ;

(ii) “municipal borough” means a municipal borough a8 constituted
_“from time %o time or deemed $o be constituted under the Gujarat Muniei-
palities Act, 1963: S S

LIXof -

lm’ .

%xl:uv'm

1884,

o Exemptions _T.he following persons shall be exempted from paymant'- of

tax under anyof the entrics 2 to 10 of this Schedulo—.

(1) Companies in respect of which orders for winding up are passed

" under the Companies Act, 1956, from the date of such orders.

(2) Co’operative societies under liquidation from the date of the
commencement of liquidation proceedings. :

{3) A piirﬁarjr mrdp'emtivé'sdeiety;' the members of which ai:a workers

whe are carrying on the activity of the. society by their own labour.”. =

PRINTED AT THE GOVERNMENT CENTRAL PRESS, GANDHINAGAR.

1 of 1858, -
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PART—IV.

: jarat Legisiature and Ordinances promulgated
e thea;;dum made by the Governor.

e a7 m s

ﬁae tollowing Act of the Gujarat Legislature, having been sssented to by the
Governor on the 22nd March, 1997 is hereby published for sensral information.

KUM. H. K. JHAVER],
Secretary to the Government of Gujarat,
. Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 11 OF 1997.

(First published, after having received the assent of the Governor in the Gujarat
Government Gazette, on the 26th March, 1997.)

ANACT ~

further to amend the Gujarat State Tax on Professions, Trades, Callings and Employ-
ments Act, 1976.
It is herehy enacted in the Forty-tighth Year of the Repubiic of indiz as follows:— - -

1. (1) This Act may bcc-lltedlh éﬁja\l‘a.t Sm: Tazxon Prefessions, Trades, Callin,gs:- Short tite
#nd Employments (Amendment) Act, 1997. s : ot

o s e oy, "% ment.

(2) It shal come iato fosce on the st Apri, 1997, -
mr. h & - _.-_ o '-__’_”.. . : -. ¥ i . 7 -. : - “
No.1lof197, 2 1° the Gujarat State Tax on Professions, Trades, Callings and Employmeats Act, Adeodmesio

1976, in Schedule L — g 2 M'_'
: Act Ne. i1
- : of 9%, -

IV—EX.—12—1 12—
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4 -

(1) in entry 1, for items () t0 (i), the following items shall be substituted, samely i
»(i) less tham Rs. 3,000 A Ng
(ii) Rs. 3,000 or more but less than Rs. 6,000 2s.20 pox moith.
-ﬁﬁ}hﬁ.ﬁﬁﬂurmmhthtﬁnﬁs.g,&m : .Rn;ﬂpe:mu;nth.

- {i;v}-Es. 9,000 or mur;bntlu;atihlh. 12,000  Rs. 60 per month.

(¥) Rs. 12,000 or more  Rs.80 per momth.”; -

(2) ineatry 2—

(a) in clause (1), in columas 2 and 3, for the portion beginning with the words "where

the standing in the profession” and ending with the letters, figures and words "Rs. 250
every vear”, the following shall be substituted, namely:- '

"(A) where the person is not liable to income tax and whose standing in the profession
or calling mentioned above is—
(i) upto five years £ o N
" (ii) more than Sve vears but not more than ten years Rs. 150 every year.
(iii) more than ten years Rs. 500 every year.
{B) where the person is liable to income tax and -
engaged in the profession or cailing mentioned
above . .R.s 1,000 every year.”;

fb} in claese (2), for the letiers an:i ﬁpm "Rs. 15,0007, :he ietiers and ﬁgures
"Rs. 35,000 shall be substiluicd;

- {3) in-entry 3,—

&

(a) in items (i), (i), (iii) and (iv), in column 3, for the kﬁﬂs and figures "Rs. 250",
the letters and Ggures *Rs. 500" shali be substituted;

{8} for item [v), the foilowisg shall 5o substituied, aamely i —
"{v} Companics registered under the Companies

Act, 1956 aad engaged in any pmfcsa.an

ol 1956,
e trade or caliing—

(2) Private Limited Companies Rs. 500 every year.

. (b) Public Limited Companies Rs. 1,000 every year.";
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{cjh:tem{m}anﬂ{vu},mmhma fnrthelmmmd ﬁgum*lis 156' the letters
and ﬁ;lms'R: lﬂﬂﬂ';hﬂbenhmﬂd

(d) in items (ix) and (x), in column 3, ﬁrhlﬂﬂnlﬂﬂpm "Rs. 250"' the letiers
and figures *Rs. Stll‘ahllbesnbmmd _' ;

S

{ﬂmm* S Gl

{ﬁ}mco]nmj forﬁ:hﬂnnudﬂgm'h 25!'.!" theiﬂunlndﬁgnu:'ks 500"
shall be substitzied; : =S

{bj mth:B:mpﬁnm,—

{:j in pu: {1} for the words "one lakh urrlpem the words "'ﬁvc lakhs nfrupcu
shall be substituted;

{u} in para (2), for the words "ten !h:mld | repees”, the wm:h mrt}r-mx MWad
rupees” shall be substituted;

~

(5} mtmys in column 3, for the letiers and figures "Rs. 250", the letters andﬁgnm

*Rs. 500" shall be submtu*:d

(6) in entry 7, for items (i) 1o (ii), the following items shall be substituted, namely :-

*(i) mot more than Rs. 2,50, 004 : _Nii.
{1i} more than Rs. 2,50,000 but not . o
more than Rs. 5,00,000 Rs. 250 every vear.

 (iii) more than Rs. 5,00,000 but not

more thzg Rs. 10,00,000 ; Rs. 500 every vear.
{iv) more than Rs. 10,00,000 2 : Rs. 1,000 every yesr.”;

{7} im entry 8, in columa 3, for the jetiers and figures "Rs. zsu' ti:tieﬂa:rs and figures
"Rs. 1,000" uhilbes-uhhtuhd : .

{8} in entry 9,— . .

fa} initem (D), in columa 3, for the ltters end Gzures “Rs. 2507, the lottor aad Sguscs
*Rs. 5007 shall &< subsiiiuled; : x

{b} in item (if}, im colums 3, tor the !ﬂ'tem and ﬂgun:s "Rs 206", the ietters and ﬁgn-ts
"Rs. 250" shall he suhstituted;

(9) in eatry 10, in columa 3, for the letters and figures *Rs. 150°, the letters and figures

"Rs. 250" shall be substituted.

& - ____._.___._-.-—
- GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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PART- '
Acts of the Gujarat Legislature and Ordinances pmmulgated ; E
- and Regulations made by the Governor., Vernor. £

“The following Act of the Gujarat Legislature, having been sn\;sram|‘.-3-.:|:'lt.:nl:'-j,r 3 i
the Governor on the 26th March, 1999 js he.reh:,r published for general information.

KUM. H. K. JHAVERI,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 5 OF 1999.

 (First published, ‘after having' received the assent of the Governor in the
Gujarat Government Gazette on the 30th March, 1999).

AN ACT

further to amend the Gujarat State Tax on memnons, Trade.s Callingsand
Empln]rmenm Act, 19‘?6

IthhembrmmﬁnrﬂﬁaﬂYmufhcknmﬂcn{hﬂnufnima-

L{l}ﬁn&ﬁmyhnﬂedmmmmm?mmm
mmw(wAﬂ,lm

(Z}Itshllmmhhhmmulﬂtmﬂ,lm

P ~1hmemmmﬂmmmnﬁw =
dext’s . Act, 1976, in Schedule 1, for the catry 4t Sr. No. 4 and the Explanations and SSiedrls |

A : 8 |

Presideat’s -Act
11 of mm!‘m-ﬁ?ﬂhmm — ' N i1t
: E-d - : e S
x e, mwmmmm hlanuamr
of P Mlﬂfﬂﬁﬂmﬂmmmpﬂh mn
. oo aiuns,lz:lhlnrnﬂimgl. 25
1 w . o
IV——Ex 5-—1 A

5—1
':Z-E WERNMENT CENTRAL PRESS. GANDIHNAGAR
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PART- IV
Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 31st March, 2002 is hereby published for general information. .

Y. M. KOTHARE,
. Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 4 OF 2002.

(First published, after having received the assent of the Governor in the
“Gujarat Government Gazette”, on the 31st March, 2002).

AN ACT

further to amend the Gujarat State Tax on Professions. Trades, Callings
and Empolyments Act, 1976.

Itis hereby enacted in the Fifty-third Year of the Republic of India
as follows :-

1. (1) This Act may be called the Gujarat State Tax on Professions. Short title and

Trades, Callings and Empolyments (Amendment) Act, 2002. CONIET
(2)  Itshall come into force on the 1% April, 2002.
2. In the Gujarat State Tax on Professions, Trades, Callings and Amendment
President’s  Empolyments Act, 1976, in Schedule I, in entry at Sr. No. 2, in clause (1).- gg‘:::f;‘;,’s
1976. (1) item (e) shall be deleted ; 4:-:_:611 of

(2)  afteritem (g), the following items shall be added, namely :-

“(h)  Automobile Brokers.
(1) Tour Operators or Travel Agents.

)] Cable TV Operators.
(k) Film Distributors.
(h Owners of Advertising Agencies.

IV-EX.5-1 s
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" (m) Owners of Tuition Classes or Tutorial Institutions.
(n)  Owners of Institutes or Service Providers engaged in
computer education or training, or online information and

~ database service through computer network.

(0)  Owners of Driving Schools.

(p)  Owners of Marriage Halls and Party Halls

(@  Angadia or Courier Service Providers.

()  Owners of Health Clubs and Recreation Clubs.”.

GOVERNMENT CENTRAL PRESS, GANDHINAGAR
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FART IV

Acts of the Gujarat Legistature and Ordinances promulgated
and regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 31st March, 2006 :s hereby published for general information.

8. 8. PARMAR,
Secretary to the Government of Gujarat.
Legislative and Parliamentary Affairs Depariment.

GUJARAT ACT NO. 23 OF 2006.

an'st published, after having received the assent of the Governor in the
"Gujarat Government Gazette", on the 31% March, 2006.)

AN ACT

further to amend the Gujarat State Tax on Pmresamns Trades, Callings and
Eniployments Act, 1976.

It is hereby enacted in the Fifty-seventh Year of the Republic of India as
follows:-

¢ (1) This Act may be called the Gujarat State Tax on Professions, Trades, Short title and
Callings and Emplovmenis {Amendment) Act, 2006. e

{2y It shalt come into force on such date as the State Government may by
notification in the Official Gazette, appoint. -

1 i ujarat f X O fessions, Trades, Callings and Emp R
2 In the Gujarat State Tax on Professions. Trades, Cullings und Employments Amendmentof
President’s . i R T : ATy = i :
Acine 11of  Act, 1976 (hereinafier referred to as “the principal Act™). in section 2,- President’s Aet Nu.
976, . g il of 1974,
(1)  after clause (g}, the following Lt:ﬂ.lsu.- shall be inserted. namely :-

“{ee) “prescribed authoriiy” means an officer appointed under sub-

section (1) of section 1277
e {2) in ciause (i). for the words and figures “Gujarat Sales Tax Tribunal
1976, constituted under section 28 of the Gujarat Sales Tax Act, 19697, the words
Guj. I of and figures “Tribunal constituted under section 19 of the Gujarat Value Added
2603, Tax Act, 20037 shali be substituted.

- Ex.- IV-23-1 23-1
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Amendment of
section ¥ of

President’s Act
No. 11 of 1976,

Amendment of
section 11 of

President’™s Act
No. 11 of 1976,

Amendment of
section |2 of

President”s Acl
No. 11 of 1976,

Amendment of
section 26 of
President’s Act

Amendment of
seclion 27 of

President’s Act
No. 11 of 1976,

Amendorent of
Schedule 1 of

Prosident’s Act
MNo. 11 of 1976,

GUIARAT GOVERNMENT GAZETTE EX., 31-3-2006 [PART-IV
3 In the principal Act, in section 9, in sub-section (1), for the words “two per
cenL.”, the words “one and a half per cent.” shall be substituted.
4. In the principal Act, in section 11, in sub-section (2), in clause (7). the brackets

and words “(hereinafter in this section referred to as “the said Code™)” shall be added

at the end,

5. In the principal Act, in section 12,-

(1)

(3)

(4)

(3)

“(5)

in sub-section (2}.-

(a) for the words and figures “section 28 of the Gujarat Sales Tax Act,
19697, the words and figures “section 19 of the Gujarat Value
Added Tax Act, 2003 shall be substituted;

(b) for the figures “28", the figures “19™ shall be substituted;
in sub-section (3), for the words “District Panchavat”, the word
“Panchayat” shail be substituted; '

in sub-section (4), for the word, “officer”, the words “officer or

employee” shall be substituted;
after sub-section (4), the following sub-section shall be insened,
namely ;-
“(4A) The amount of tax collected by the Collecting Agent
shall be credited to the Consolidated Fund ol the State.”;
for sub-section (5), the following sub-section shall be substituted,
namely :-
Where the State Government appoints Municipal Corporation,

Municipality or Panchayat as its Coliecting Agent under sub-section (3). there
shall be paid to the Collecting Agent such percentage of the amount of tax
collected by it as the State Government may by order in writing. determine.”.

G. In the principal Act, in section 26. in sub-section (2), for the words “to him",
the words. brackets and figures “to him or to the officer authorised by the Collecting
Ne.11of 1976. Agent under sub-section (4) of section 127 shall be substituted.

Vs In the principal Act, in section 27, in sub-section (2), in clause (f), for the
word “officer”, the words “officer or employee™ shall be substituted.

8. In the principal Act. in Schedule . in entry 7.-

()

for the words and figures “Gujarat Sales Tax Act, 1969", the words and
figures “Gujarat Value Added Tax Act, 20027 shall be substituted:

(2) the Explanation shall be deleted.

Government Central Press, Gandhinagar.

Guj. 1 of
1970,

Guj. 1 of

Gujod of 1976,

Guj.1 of 2005.
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Acts of the Gujarat Legislature and Ordinances promulgated
And Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been
assented to by the Governor on the 29" March, 2008 is hereby published
for general information.

H.D. VYAS,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs

Department.
GUJARAT ACT NO. 10 OF 2008.

(First published, after having received the assent of the Governor
in the "Gujarat Government Gazette", on the 29 March, 2008},

AN ACT

further to amend the Gujarat State Tax on Professions, Trades, Callings
and Employments Act, 1976.

It is hereby enacted in the Fifty-ninth Year of the Republic of
India as follows:-

1. (1) This Act may be called the Gujarat State Tax on Professions, Shert title and
Trades, Callings and Employments (Amendment) Act, 2008. commencement.

(2) It shall come into force on such date as the State Government
may, by notfication i the Official Gazette, appoint.

IV-Ex-10-1 10-1
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Amendment of

long title of
President’s Act
No. 11 of 1976.

Amendment of

section 2 of
President’s Act
No. 11 of 1976.

2.

GUJARAT GOVERNMENT GAZETTE EX.. 29-3-08

In the Gujarat State Tax on Professions, Trades, Callings and
Employments Act, 1976 (hereinafter referred to as “the principal Act™),
in the long title, for the word “State”, the words “Panchayvats,
Municipalities, Municipal Corporations and the State™ shall be

In the principal Act, in section 2, -

after clause (a), the following clause shall be inserted, namely :-

substituted.
3.
(1)
“(aa)
(1)
(ii)
(111)
(2)

“Designated Authority” means, -

a Municipal Corporation of a City constituted under
section 5 of the Bombay Provincial Municipal
Corporations Act, 1949;

a Municipality as defined in clause (14) of section 2 of
the Gujarat Municipalities Act, 1963;

(a)  avillage panchayat constituted under section 9 of
the Gujarat Panchayats Act, 1993;

(b)  a taluka panchayat constituted under section 10 of
the said Act; and

(c) a district panchayat constituted under section 11
of the said Act;

or, as the case may be, the State Government, and
includes, where such Municipal Corporation,
Municipality or, as the case may be, Panchayat has been
superseded or dissolved, a person or persons appointed to
exercise the powers or to perform the functions of such
Municipal Corporation, Municipality or Panchayat,
designated as such, subject to such conditions and for
such class of persons mentioned in column 2 of Schedule
I for such area, by the Statc Government by notification
in the Official Gazette for the purposes of levy and
collection of tax under this Act;”;

in clause (d), the following explanation shall be added, namely :-

“Explanation- Every branch of a firm, company,

corporation or other corporate body, any society, club or
association shall be deemed to be a person and a separate
assessee for the purpose of levy of tax under this Act;”.
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4. In the principal Act, in section 3,- ' ' Amendment of
section 3 of

(1)  in sub-section (1), for the words “for the benefit of the State™, the T 13 1.

words “by the Designated Authorities for the benefit of the Panchayats, *

Municipalities, Municipal Corporations or, as the case may be, the

State™ shall be substituted;

(2) for sub-section (2), the following sub-section shall be substituted,

namely :-

“(2) Every perscn engaged in any Profession, Trade, Calling
or Employment and falling under one or the other of the classes
mentioned in column 2 of Schedule I shall be liable to pay the tax to the
Designated Authority at such rate fixed by it but not exceeding the
amount mentioned against the class of such person in the said Schedule:

Provided that the rates of tax for the class of persons mentioned
in entry 1 of the said Schedule shall be fixed by the State Government
by notification in the Official Gazeite :

Provided further that the tax so payable in respect of any cone
person shall not exceed two thousand and five hundred rupees in any
year:

Provided also that the State Government may, by notification in
the Official Gazette, specify the minimum rate of tax for each of such
class mentioned in column 2 of Schedule I, below which tax shall not be
levied by the Designated Authority and different limits may be fixed for
different Designated Authorities and the minimum rate so notified shall
be levied till the Designated Authority fixes some other rate under the
provisions of this Act:

Provided also that the State Government may, by notification in

the Official Gazette, specify the class of persons other than those
mentioned in entries 1 to 9 i Schedule I, to whom entry 10 in that
Schedule shall apply:

. Provided also that the tax shall not be levied from the persons
mentioned below Schedule I ™;

(3) in sub-section (3), for the words “ State Government”, the words
“Designated Authority” shall be substituted;

(4)  after sub-section (4), the following sub-section shall be inserted,

namely :-

“(5) Where a person falling under any of the entries in Schedule
I is liable to pay the tax to more than one Designated Authority, he shall
pay the tax to the Designated Authority where the tax liability is highest:

Provided that where a person produces a certificate 1o the effect
that the tax has been paid by him to the Designated Authority where the
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n:ﬁ;ﬁ;q}r of tax is highest, the tax shall not be levied by any other

Designated Authority.”.
5. In the principal Act, in section 5, in sub-seclion @l,_lfnr the
words “{ive rupees”, the words “ten rupees” shall be substtieT

6. In the principal Act, in section 6, in sub-section (3), for the
words “five rupees”, the words “ten rupees™ shall be substituted.

7. In the principal Act, in section 11, in sub-section (2),-

(1) in clause (i), for the words “the Additicnal Commissioners of
Profession Tax and the Joint Commissioners of Profession Tax”, the
words “and the Additional Commissioner of Profession Tax™ shall be
substituted;

(2) - Jm_clause (ii7), the words “the Assistant Commissioners of

E.tpjg;qgionl'ré?‘ and” shall be deleted: o

(3)  clause (iv) shall be deleted.
8. In the principal Act, in section 12.-
(1) 1nsub-section (1),-

(i) for clause (a), the following clause shall be substituted,
namely:-

“(@) For carrying out the purposes of this Act, the
State Government may, for each Designated Authority,
appoint an officer to be the Commissioner of Profession
Tax.”;

(ii)  after clause (a), the following clause shall be inserted,
namely:-

“(aa) For carrying out the purposes of this Act, the
Designated Authority may appoint such other officers as
an Additional Commissioner of Profession Tax and such
number of Deputy Commissioners of Profession Tax,
Profession Tax Officers and other officers and persons
not below such ranks, as the State Government may
specify in this regards, with such designation.”;

(iii)  in clause (b),-

(a) for the words “paragraph (if) or (iii) of clause

(a)”, the words, “clause (a) or (aa)” shall be substituted;
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(b) for the words “State Government may, by
notification in the Official Gazette”, the words
“Designated Authority may, by order” shall be
substituted;

(2)  sub-sections (3),(4).(4A),(5), and (6) shall be deleted.

9. In the principal Act, in section 13, in sub-section (1), in clauses

(b) and (c), for the words “the Joint Commissioner”, the words “the

Additional Commissioner” shall be substituted.

10.  In the principal Act, in section 14,-

(1)  in sub-section (1), in clauses (@) and (b), for the words “the Joint

Commissioner”, the words “the Additional Commissioner” shall be
substituted,

(2)  in sub-section (3), for the words “the Joint Commissioner”, the
words “the Additional Commissioner™ shall be substituted.

11.  In the principal Act, in section 16, in sub-section (2), for the
words “five rupees”, the words “ten rupees™ shall be substituted.

12.  Inthe principal Act, in section 18.-

(1) for the words “Any authority”, the words “The Commissioner or any
officer authorised by the Commissioner” shall be substituted;

(2) in the proviso, for the words “the said authority”, the words “the
Commissioner or any officer authorised by the Commissioner” shall be
substituted.

13.

(D

In the principal Act, in section 26, -
in sub-section (1), -

(i) for the words “The State Government may, by
notification in the Official Gazette”, the words “The Designated
Authority may by passing a resolution in this behalf and by
publishing the same in the Official Gazette™ shall be substituted;

(ii)  for clause (a), the following clause shall be substituted,
namely :-

“(a) its power of appointments of officers and persons
other than an Additional Commissioner under clause (aa) of sub-
section (1) of section 12, and™;

(iti) for the words “in the notification™, the words “in the
resolution™ shall be substituted;
Ex-10-2

10-5
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(2)  in sub-section (2), the words “or to the officer authorised by the
Collecting Agent under sub-section (4) of section 127 shall be deleted.

14.  In the principal Act, for section 26A, the following section shall
be substituted, namely :-

“l6A. Subject to such conditions as it may impose, the
Designated Authority may, after obtaining prior approval of the State
Govemnment, if it considers it necessary so to do in public interest, by
resolution to be published in the Official Gazette, exempt any class of
person from payment of whole or any part of the tax payable under the
provisions of this Act.”.

15.  In the principal Act, in section 27,-

(1) in sub-section (2), clause (f) shall be deleted;
(2)  sub-section (3) and the proviso thereunder shall be deleted;
(3) in sub-section (4), after the words “All rules made”, the words
“by the State Government” shall be inserted;
| (4)  after sub-section (3), the following sub-section shall be inserted,

namely :-

“(6) For carrying out the purposes of this Act, the Designated
Authority may make such rules not inconsistent with the provisions of
this Act under its relevant law mentioned in clause (aa) of section 2 of
this Act.”.

16.  Inthe principal Act, for section 28, the following section shall be
substituted, namely:-

“28.
hereby amended in the manner and to the extent, specified in column 3
thereof.”.

17.  In the principal Act, for section 29, the following section shall be
substituted, namely;- i

“29.  Out of the proceeds of the tax and penalties, interest and
fees recovered before the commencement of the Gujarat Tax on
Professions, Trades, Callings and Employments (Amendment) Act,
2008 (hereinafter referred to as “the said Act”) or recoverable after such
commencement as a result of previous operation of the Act under clause
(a) of section 31, there shall, under the appropriation duly made by law,

The enactments specified in column 2 of Schedule II are
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be paid annually to such local authorities as were levying a tax on
professions, trades, callings and emplovments before the
commencement of the said Act.”. .
18. In the principal Act, after section 29, the following new sections Insertion of
e new sections 30
shall be added, namely: by
2 g P f
Powerof State  “30, The State Government shall have the powers to issue directions Nﬁ‘:‘:; ;;;':_t
G“’:I'_""“h?“ 1 {5 the Designated Authorities from time to time as may be required for
give directions. .o compliance of the provisions of this Act and the rules made
thereunder and the Designated Authority shall, notwithstanding any
provision in the relevant law, be bound to comply with such directions.
Savings. 3],  Nothing in the amendments made by the Gujarat State Tax on _
Professions, Trades, Callings and Employments (Amendment) Act, Gu-10 of 2008
2008 (hereinafter referred to as “the said Act”) shall affect or be deemed
to have affected, -
(a) the previous operation of any provision of the Act or
anything done or suffered under the said provisions
before the commencement of the said Act;
(b)  any right, privilege, obligation or liability acquired,
accrued or incurred under the said provisions before the
commencement of the said Act;
(c) any penalty, forfeiture or punishment incurred in respect
of any offence committed against the provisions of the
Act before the commencement of the said Act; or
(d)  any investigation, legal proceeding or remedy in respect
of any such right, privilege, obligation, liability, penalty,
forfeiture or punishment as aforesaid,
and any such investigation, legal proceeding or remedy may be
instituted, continued or enforced and any such penalty, forfeiture or
punishment may be imposed as if the said Act had not been passed.”.
19. In the principal Act, for Schedule I and Schedule II, the Substitution of
following Schedules shall be substituted, namely:- Schedule [ and
Schedule Il to
“SCHE President’s Act
. DULE .! No. 11 of 1976.
. (See section 3 and section 5(3))
Rates of tax on Professions, Trades, Callings and Employments.
Sr. Maximum Rate
No. Class of Persons of Tax (in Rs.)
1. 2 3.

1. {A}Salarymd"ﬂagewne;sofﬂ: State Government,

Central Government, Panchayats, Public Sector |
Undertakings of the State and the Central Government, |
and Grant-in-aids institutions, whose monthly salaries or
wages arc -

() less than Rs.3,000/- | Zero
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Class of Persons

Maximum Rate
of Tax (in Rs.)

2,

3

(1)) Rs.3,000/- or more but less than Rs.6,000/-

(iii} Rs.6,000/- or morc but less than Rs.9,000/-

(iv) Rs.9,000/- or more but less than Rs. 12,000/~

(v} Rs. 12,000/- or more.

Explanation I.- Where any salary or wages are payable
according to any period other than a month, the monthly
salary or wages shall, for the purpose of this entry, be
reckoned on the basis of the actual amount of salary or
wages paid or payable for a month.

Explanation II.- Where a person ceases to be a salary or

| wages earner before the end of any month, his liability to

pay the tax for that month shall be proportionately
reduced.

{ 200/- per month
| 200/- per month
| 200/- per month
200/- per month

1

0!
| (ii) Rs.3,000/- or more but less than Rs.6,000/-

(B) Salary and Wage eamners other than those mentioned
in sub-entry (A), whose monthly salaries or wages are -
less than Rs.3.000/-

(iti) Rs.6,000/- or more but less than Rs.9,000/-

{(iv) Rs.9,000/- or more but less than Rs.12,000/-

(v) Rs. 12,000/~ or more

Explanation I- Where any salary or wages are payable
according to any period other than a month, the monthly
salary or wages shall, for the purpose of this entry, be
reckoned on the basis of the actual amount of salary or
wages paid or payable for a month.

Explanation II.- Where a person ceases to be a salary or
wages eamer before the end of any month, his liability to
pay the tax for that month shall be proportionately
reduced.

Zero

200V~ per month
200/- per month
200/- per month
2004~ per month

{ (a) Legal Practitioners including Solicitors and Notaries

Public.

Medical Practitioners including Medical Consultants
and Dentists.

Technical and professional consultants, including
Architects, Engineers, RCC Consultants, Tax
Consultants, Chartered Accountants, Actuaries and
Management Consultants.

Chief Agents, Principal Agents, Special Agents,
Insurance Agents and Surveyors or Loss Assessors,
registered or licenced under the Insurance Act, 1938
{4 of 1938).

All Contractors other than building contractors.
Commission Agents, Dalals and Brokers other than
Estate Brokers.

Automobile Brokers.

Tour Operators and Travel Agents.

Cable T.V. Operators.

(j) Film Distributors.

(k) Owners of Advertisement Agencies.

(I) Owners of Tuition Classes or Tutorial Institutions.
(m) Owners of Institution or Service Providers engaged in

(b)
(c)

(d)

(e)
(f)

(2
(h)
(1)

E 2500/- per annum
2500/~ per annum

2500/- per annum
| 2500/ per annum

2500/- per annum
2500/~ per annum

2500/- per annum
2500/~ per annum
2500/~ per annum
2500/- per annum
2500/- per annum
2500/- per annum
2500/- per annum
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